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[Shri Bhupesh Gupta.] the time by which
the Government decision on the Pay
Commission's Report will be known?

THE VICE-CHAIRMAN (SHRI AKBAR ALL
KHAN): He has already said "as early as
possible".

Dr. R. B. GOUR (Andhra Pradesh): Let
them lay the Report on the Table of the
House. The decision of the Government can
come later.

SHrRI BHUPESH GUPTA: Sir, the Report is
an important thing. It concerns hundreds of
thousands of Government employees. 1
suggest that the Report be circulated to
Members of Parliament and let us discuss it
concurrently with them. Thereafter they can
take a decision within a limited time. The
Government should be fair in this matter. The
Government employees have been put to a
great disadvantage, as you know.

SHRI B. R. BHAGAT: The Report has been
submitted today, the Cabinet will consider it
first. But, certainly the suggestion of the hon.
Member will be in the mind of the
Government then.

RESOLUTION REGARDING PRO-
CLAMATION ISSUED BY THE PRE-
SIDENT IN RELATION TO KERALA —
continued

THE VICE-CHAIRMAN (SHRI AKDAR ALI
KHAN) : Mr. Ganga Sharan Sinha.

THE MINISTER oF LAW (SHRI A.K. SEN) :
Before Mr. Sinha rises, I want to make a
statement on facts because the hon. Mr.
Govindan Nair has stated that the
Government of Kerala was not given a copy
of, what is called, the charge-sheet of the
Kerala Pradesh Congress Committee. Well, 1
entirely agree with him that if there is such a
memorandum a copy should be given to the
government and a reply should be sought
from the govern-
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ment. And that is exactly what the Governor
had done. I desire to point it out so that there
may not be a misunderstanding on the point. I
am. not quite sure, but probably Mr. Nair was
not properly informed when he made that
statement. The facts are that the Governor of
Kerala not only mentioned about the
memorandum to' the Chief Minister as soon as
he received it, but he gave a copy of it to the
Chief Minister asking him to send a reply to
the so-called charges contained in the
memorandum. That: is a statement of fact. It
may be verified.

SHRI BHUPESH GUPTA: Statement, of
fact, as you understand.

SHRI A.K. SEN: We are quite sure of the
facts. He not only made that request once but
several times. The stand taken by the Chief
Minister at that time and the Government of
Kerala was—I am not going into the-merits of
the stand, I am only giving, the facts—that
since the memorandum, was not sent to them
directly by the Home Ministry and no reply
was; sought for from them directly, they were
not going to send the reply officially, but that
they would publish the reply through the press.
And that: is exactly what they have done.

I may also add that in a subsequent: case,
where a similar memorandum was given to the
President, the same procedure was followed
by the Home Ministry, namely, that they sent
ai copy of the memorandum to the West
Bengal Governor.

SHr1 BHUPESH GUPTA: The Communist
Party submitted simultaneously a copy of the
memorandum to the West Bengal
Government, as you
know.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN): Mr. Bhupesh Gupta, it was a point of
information.

I want a.
statement

SHRI BHUPESH GUPTA;
clarification. Here is the
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dated the 19th August, 1959 by the Kerala
Chief Minister:

". .. Up to the moment when the President's
Proclamation was issued we did not receive
a copy of the K.P.C.C. Memorandum either
from the Central Government or from the
K.P.C.C. itself. We had to content
ourselves with perusing the press copy of
the K.P.C.C. Memorandum and answering
it through the columns of the paper. It was
thus without giving an opportunity to refute
the charges against us that the Governor
thought it fit to give his verdict that the
charges made against us are substantially
true."

This statement of the Chief Minister belies the
utterances made by the Law Minister.

SHR1 V. K. DHAGE: What the Minister has
said is that the copy of the memorandum was
given by the Governor to the Chief Minister.

SHrRI BHUPESH GUPTA: Sir, he is a good
lawyer. 1 have read it. It just makes it
absolutely clear that he did not receive any
memorandum from the Central Government
directly or through the Governor to enable
him to give an answer to the charges con-
tained therein. Mr. Asoke Sen is a very
loveable person and a good lawyer. I am sorry
he is misled on facts and he is trying to
mislead us.

SHRI A. K. SEN: May I just say a word in
this connection? I will be the last man to
mislead this House. I think that that assurance
need not be repeated. About the statement of
the Chief Minister, 1 appreciate it, because
their whole stand was that they had not
received the communication directly either
from the Home Ministry or from the K.P.C.C.
They might be justified in their stand, but we
are not going into that question. It is quite
understandable that they should have expected
the K.P.C.C. to have given a memorandum to
the local Government. I am not at all disputing
that stand or the merits of that stand.
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All that I am concerned with is the question of
fact, namely, that the Governor had in fact
given his own copy.
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DRr. R. B. GOUR: Yes, his own copy.

SHrRI BHUPESH GUPTA: You ask him: At
what point of time? When exactly was the
Governor good enough to pass on that
memorandum?

SHRI A. K. SEN; Nobody has noted that
time, Sir. But the fact is that it must be his
own copy.

SHRI BHUPESH GUPTA: When where
and in what circumstance ...

THE VICE-CHAIRMAN (SHRI AKBAK ALI
KHAN) : Mr. Bhupesh Gupta, let him finish.

SHRI A. K. SEN: It was given by the
Governor, soon after he received it, to the
Chief Minister of Kerala, with a request to
send a reply. The Kerala Government took the
stand that they were not supposed to send a
reply officially.

SHRI GOVINDAN NAIR: The Governor's
copy was not given to the Chief Minister. The
Governor said "If you want a copy, you can
see it." Even a copy of it was not given by the
Governor to the Chief Minister.

SHRI A. K. SEN; May I enlighten the hon.
Member again? He is apparently not in
possession of all the facts, although I wish he
had been. What happened is that on the 15th,
immediately after the Governor received it, he
told the Chief Minister that he had received
one copy and he asked him whether he would
like to see it. The Chief Minister said that the
charges were substantially the same as
previous charges. Then immediately after the
Governor had perused the memorandum
himself, he gave a copy of it on the 20th of
July to the Chief Minister.

THE VICE CHAIRMAN (SHRI AKBAR ALI
KHAN) : No more discussion. Shri Ganga
Sharan Sinha.
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sit simy wrow fag (Fagre) @ AT
sawra il gEET, qH A ATHAT
Y7 & FHE TTWA, FF ATATO FHAT A
ufgw #wged Ear 2|

Dr. R. B. GOUR: Sir, I am sorry to say
that—let there be no misunderstanding about
it—those of our friends who do not
understand Hindi are leaving the House for
taking tea or lunch. So, let there be no
misunderstanding about it.

SOME HON. MEMBERS: Shame, shame.

Dr. R. B. GOUR: You do not understand
Tamil. When we do not understand Hindi,
there is no question of shame for us.

it sy ww fag : oirer, A 97 %7
w@T 41 foF 1 ATHET T A e g
g T & dwet & wfaw gz
AT & | WA g9 39 GFA9 § A7 fAug
w41 Ay gArdr feavwt & ford, awry
s & fam, gt FdEgTE ¥
foar, gurt gfewm & faq, oF goega
F FR FOT | AT T WA 97
B9 F1 ST THAT F AT /YT S
oY & 719 AT AL IH T OHGEr
GHAT FIAT &

Y AT HATA FATE ATAA 99 2 39
T a9 F@ @99 q§4 { wWAr W
T 959 Y FATE AT WTET @ A 69
# o Fewr 9 i wed afem gy @ A,
FTA H AT T AT I gy T 4Y, 3%
A gH F4T g adra 9T vgua § e g
T agi wfaum & Sare svae S ser
Hoa gt a1 W Hfa & WA
STHA FET T T2T 9T | 0977 ZW 54 oot
T¢ qga fF afawm & wqae aee
@ @ @1 e gy fmw # gao
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=1 T 8 R aw o aregata &Y qo
& 39 #1 W F1 | A WA
5w v 97 qg=d & awi oA
afe= g @t i, agi ar afefeafa
Jeas FT AE WY, IT F TAL A ATHA
FT 6IH & T L3797 &1 F HAAT,
ar et faq #1§ 770 10 T E
e 2 faama g\ % T 29 99 %1 q9dA
w1 | fefy Y fewrse & fa, fey o1
SAFAaTET F o, ey ofy sraedt & form,
AT WA AT # Fewret § faeam wEAr
g1, 39 & fad 0% waae 97 fa=re F 77
UF g@: F A TET gy § /7w
A T 45 FTH g1A7 & | Al qrar
a9 gW 39 97 A9 FT 7 & a1 Fr
e F |19 79 ArAr U fa=reAr
arfgq | #W a9 1 o wgfa v
qqd F 7 warg gn &, fewmaet @
AT TOFT FATE A1 gAtew g, w &
I 9 g9 A AT dfae &= g,
AN AT AqE & | TRA FAZ IH
1 EHAIEAE 21 AT q9g 98
% 5 gare agi A fewmas 8, awaw 2,
I F 9T F1, TAHT &7 #WT &z FT
TAT-HAT TFAT &, WA WA I &F
OiaHTT &, W AT I K1 {WHE
&, "7 3 drart & e 3 deen
FCAT & | TAT AT AAGF ZUTE T@T 99
@I 2, HEA 6T |

FAE AT aE & 9 swaer gare
TgT 9 TE1 2 I F w07 fA<ry arfzar
T &, fatra wva avem g & @ 2
T WEY WHT H W AT Adl 49
qFAT & |

qg a1 7% AT wag &7 are
TET ATARH ©T § AL AHGA F1
T & AT ar drat #1 e srasgar
2 | 94T wrangEar a1 93 2 fF wre
ST & wiawr oW @A § e
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FTAT ¥ ROTFT 9T g A G AR
fawm vt mdt F o Y, @ 39
fadsmams a@ 8 & & =@
fafm afawr @ ot ot & qaw &,
adf & fegw A, T q, wE
g oW St e faard w1 Ear w7
& o qeprei g 1 Aifg & Tar
faF oA F FTH 1 TWT 4w |
IaF |19 &G wrAETar ¢ @
1, g faamr 1, 7 =\aea & F7
gardy feaysd A7 T #1789, gArd
fedridt & &1 & awfos §
gt fedi %1 war 77 aF W TR T
TTFIZ, &5 TA4HE FfAAE AT AT
T geqqq oL a1 fma gwdal q
geqan X Arterar F wfqane w7
fretar <% &1 9% TF & 1 3T
STAT At fAar araerwaT g &

qIN @I § AL IAATAT AT #
fe ¥ 9 Y g w4 747 97 399
vai 7% 37 fgaratl #1, 397 @0 ax
I qrfady w1, IGT ¥ AW 79 AL
F1 q90A0 | ad qfger afems afavqw w1
m%ﬁnﬁr‘,f’aﬁ@mﬁ%ﬁm’r%%ﬁrﬁl
FTAF AACR I @ T 397 fafqw
atas & o § # fopar 7 gaftieod i
aue & fafew sfdw o sfire
TRI ® W, FHTLIA T AT T T
5 | gATR gyl qfaew W fadi §
ST AT AT BYTA VAT AT R TAN WewT
afemT i wfaa g mEd | avre
# 73 wfamfai #t 77 73 @1
wicaare «&f faar war Friy afs afy-
/4 1 exae @ wF | Forfre qri
FI ATHIT 7 T4 T2 8T FAT {7
T AIT qgAr wTw 78 fwwr fr
afeam atem afes & oy fia Traz 2y
4, 9gq @Y IaRT qeqr agr, A o
FART q&IT qTF &% 7 WY OF UTEAT FT
A 9T GrET gun Y I9F WE 9%
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wa qfT F7 w1 we ZET I ATGHT T
wff fpd 7 F Fq A 4 7 oferm
afrw sfama & oo oafrmad #1
araT wifEd, o/ SN Y AT Aiied
faq av @ &1 ¥A™ @
qF %, W AT B AwA7 =4vied Ay
faegaar fafiame 21, fomd are 7 fead
F1 @w AZT EY | WX BW I qAN
Fare g A Wk q7 qfers w8
wfwaa & ford 7@, Arga AT AIE?
efeadi 949 & 991 FATGR A=gT
7T wrar § s gartaa 4 5 df grar
*fam, a0 TAT HEET WS B, a9
aqfaadl % wea= F F97 FTAT &7 75T
2 ¥z ¥ afers afaw wfaas § o
ara o fad a7, 949 7 ¢ I A9
FAT THT AT AT @S T TR
HIH TAFAT 4 W T A T AZAT
a1 7, 3fea qa ofers afay wfwaaq
fra o7 @t 3% arg A T A
RTRqTT qamgr frav m@n | gEl AT
of7 Faraq 4, A AW |1 874 7 e
a1 9% 4, afeq 9a 37 afew afg
ot / fear Ty & aE 81 99
%qd T3 fgr @ | dE Tredo
ATEA ATERTA §, A1 XA § o9 T19 57~
fez 4, srgdz TA 0 g g fafaex
o wrerare fzfess 418 & qfvee 4.
s wrerrane feferae 918 v 57 faar
TUATE AT AT T WK I A5
ahetr z fr uwdmw fafaeer @
fear v iz 9@F am 3w gl
atam wfaers @ geg7 a1 = wm
T qF AT & {17 g0 A fEm aw A
FFRTE T A  fa afera afan sfaaa
oy gfeie quiy g @wAr 7 A
aferen e o afas a1 3fz78e
7aft @1 e 7 gt & gaw 9T 90
FT AT T, AAT B RS AR FR-
Zr2 At #1 9E F = F ol vt
2, wodr ardt & srafeat w1 S99 =,
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[ o qrew Tag)
araqr grg ¥ gfern afem wfivra £
frorrar & art & o= grar fasga
SISIAT FIAT & | LA q7 W FaT §
s & ford 3 7w d A F aTaw adf
K axae #ifw 7T qEf & Ty
a JFqY | 9 & g B ArAT § A
wriaE 427 it § 4 P g A A
aF | AT ACRIT I FF AT FEAT AT
% ¥n e T gl wfaaria s
g Fq w0 A wArqir—afems afqe
wfaaa— 41, 96 ZfaT 2T B J=2w
#r T
gadr e Foar ], A 7o
gt @ aare ag faam @y q@iv-
AU, SITTT T IS TGN &
fir ot B g, A GEAE T G
gl dreaer faam & Be gl 99 dast
qF HAA TTR F 1 DO 5 w047 7027 1
IT O FIRT H AT FT40 054,
74 g FAAT qF AT WY gwI
AT Frag WATINE | ST FA T
Tg 2AR & vt o T wa et afes
qT A LT TG B0 FHAT F1 90§
grzfwat & faans f@3 @9, sa dadr
¥ faars a7FT 7 A4 99F ¥ fIF
feq | wr waa § g ava a@f wrdi fa
§q XAT52 & F7F & UF WFAT FTT
weT & warer fod omd wx 39 afew
a7 fagqr A J|i F TIOT T IT ATZH
#t for a7 faar siq o w097 & e
Fratdi & 9@ 7 &re7 &7 FA 941 |
TTH ATTF BT LT FE T2 IIECT
vaar wan i wEa falaeds & @ agy
WE W oA W gr A § 1w
art § § ¥z FaerAn |qvean § 5w
fafeeir & o7 awg & Naz g,
ag few fad &Y 8, 99T Sa Fiw
& ot &4, a8 wfed & 399 sEmm
A Fer afe &, TEwr A
®C F4 W SEr & W gHdT S
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FTadi | Ffwa & o wgfaez At
& o o FgAr g g 5 97 s
TAAHE T ATH F AT WA 9% 0f 2,
WAL FAAHT qGA ITANT A L a1 aga
wsgI g | qH ard & o /i 1830
q AOAT TR FAT AT, WL 43
faged & arg o7 9z ggw sy fafaet
WA AN T A qga 7 AN
BIE T 9| TAAT &1 TG gH, 9 183
7 fagre 91T 7o dro A FAT TATHZ
dzq a9 e 2 faar fF waaw
oA da & gare wiE fogr @@ g
a1 a9 aF gw fafadt 98 s
az &% & & ww ¥ fawaw G A
qE A1, IFART q§ dLEHT qET 47 |
Ftaw & Ant fgar #9% S 7 T4 W,
I9 AAT T AtzAT F T0% 9T F faar
HYT A & FTO0 7 AT W | TACAG TH
o4 faedT 0 A T FrET FT A A=A 2,
felt ®1 we ®9 w9 &Y A9 G 8,
a1 IW A FH AT AT TATT FTAT T |
uF &1 at ag & f& o st Sa
I T IR W1 o4 AR R owm &
T OC I Fr &Y 7€ | 79 9T FY
a Atgar 9 fammm s@ aw g,
fom & faems @ we mfeay g9
& qO® & 7oA g% grfad e angd
q | 3w gare wré w4 Sge A1 A
Ffag gaeadw adad 1 foa
AR F1 AT A7 FTS O AT AT G
o7 Ivg gEm & fod gw & Y sre AT
qr, E‘fﬁ"ﬁgmmﬂﬂmwc
AT AT AT q0E 48 A A gar ¥
far ST &4 Fergrar g, 7z fag sdwm
&7 war 41, IAF UF LW AT
HrT 997 Frq @ o ol fea fag
w1 AwE & 3 qor gf | A (R0 7
Hre A% A2 0T AT § OF 74F wd
o7 far #fzqi #7 grer | g@d AT
T8 & W1 |4 AW B A T ALA
g for oig w1€ /47 a1 @, G TE



1611 Proclamation in
faarai am #47 F1, 99gd a1 a4
&1 v faedi a0 &1 H47 &Y, 59 F4d &
A & | 9w Hed A g S #
ar g7 aEt #7 27 aEwr war § 6
7z g wrgAr 2 & awrdy ot ¥ W
qEH A A T E A 5§ AT W}
vl | e o et & 7 s seEr
& 1 ag s e § fod 59 wamar @
a1 IHE T EW & A7 a9 AW AT
are far wmar &, faa 9w 9w F
forgfi wET, ¥, g ar sEdr |
feear faar g1 1 @ ag & «wit /1
fagii z7 @ & 3w /9 &,
SE G TG | WA
1 qCE & HfeAT 1 OF § 7@ v@r A
avar & | gEfAd § w9 FREfae
wrgat & agw & o7 @ 44 g8 9
FT 991 FY9 £ a1 T T 419 F 9
BT TR WIT WAT HIF ATER THET
et A A 73 | o qw J oo =g
T T w7 F At A, e fean
WA T FAG F2 A T, I
99 AW & Ara yHEer g frar o
aFAT § W w9 wAv w5 qfa e S
ST £ Ze, @, WY TAAT A & |
g FHfee WiEdl #1 W @
# & dfedl 1 uF A E1 wEd
Fr Fey W@ FEn oafEw o=
T T WL Wi & |7 &9l #
¥4 FO ar wT w1 qar go fE
T arETg 7 Wit 741 faer aréf ar dwew
F g o § S AR\ §64d
faelt O a1 Wew & duq & @ g,
sTe 9z fFamT #1999 g1 a1 wergel
FT A9 g1 T IFUET & q99 & faA
I AW & qA § WAT AT 2 | S
FTA | FHfaez TR T 99 qE0
ﬁaﬁﬂwﬁhm.ﬁma ELnl
F wwe § 9w @ | w@ied o T
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ST FT OF A4 TEAX FT AT FATL
W ®1 AT FT AwfEd o

FATe FeAfer ATEEl q Fw q
oo wfawrd &1 gewEm R s
oot el & oA smafeEt w1 oA
favgim O wowry fear 4 o=@ Ay
TET & A1 wEAT 4Y | T avg F¥ A 790
awe | #@) Arg WYL ag 419 gAY -
FHT WY a7 & fodr aga & aars
& | T &1 98, T A7 AQrAat 7 A
S U I BEAL BT AT B A A
FET 9T | §F a9 FT 99 418 FEar
A W A AT IAW I I A A
form g1 w1 3 1 & 99 At F7 AT
FIIH T qHA T TET FHLAT Avgav g |
T Th AT & OF 41 A4 A gd
fi azt fads Sadi w1 &1 @@0 wwT T,
afer e g9 & am ot I Ay
#1 fegr a7 faar mar g oo 3 g
At | & ara #1 ot Fifor £ 0 R
forer e 3= AW & 9T AR 9w @
9, 3 gaq Az w1 a9t #11 wfaa
¢ % wwaAr Aty fad 7@ g 9%
CEEE I R I I A i
AT & AN, 4ga ¥ W WA gu
9 T FETAAT T THEA 90
oA Sz ¥ R o feoge
HEHENT AT F AL | TET Fal Al A
q uwEwT amE FC oq faar g wd
et s o s e i F qaan
T TR FA f2ar | wgh o wieede 7
AT AT qE] A (24, Tt 9T 3R
THE] AT [HET 980 | T qAq K
# UF IR AT & A AT AEar
g ) wiiem & gfers SwEgER J
wfiwsz % ama UF FHfTEE @@ §
faems wwawT A 9 F fad FEvan
afige § T 9 1w A o
et g g fF v\ wioege & ot weE
AT qrad 4, 3 G ) s aeeA
HTEA, W1 g fefze & o aga awaat
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[t sy groor fez)
#ady &, IRW ¥ Fgfaer F, a@
f freft 21 A fircdare €1 @ 4, g
F fom oo Aw g wfsede & wgeman
s sre ag afags &1 a8 g a
Iq 71 a9 wfaEgs F A 9wy o
AT goqa 39 wiwege St ag 9w A
9@y w1 gt @Y a7 gy afaer &
wfewre &« fad @ w37 W@g
wifwwT a7 faar war | o= & AdT
I WAL, T 20U F] UF ¢F Fiezaw

UF 9T & Geal dg 7 f247 | 9 ag]
¥ WT AW AE qF I GrET T g
qget dw qg & fF oo sdifoae
FA g &, AW e 7 faar sar
U G0 & 999 wfoeaz  #IT I1 F1
guifad F1 WX TEd a1y g el
& TR ¥ UF gUETIT A faaEr
|| AT A1 qgT HRT el @ |

3 P

A9 FEH A aga w1 g§ ¥
T HE G F 93T BET 1 TH are
# aga @ A wE af §, e v
qg 4E0 qar & 6 wit a% g a6
fesmam s & ar @ feamasr s
21 zEE wwford F9 &7 ST 93 a9
&1 i ot wzew A 95§ saama
e F12 & A1 fopeze wh o fgmz g
F AT & THA 4 FART T4F T FAFAAT
& et o) foe gt v qEF AR FA S
i fafreet 3 aga 4 =1 & ag Faw
forar o &1 21 81 AT S Wi nead
gt | 5 9AIT 99 A8 AW WEEEST
T oy o gy a1 =9 e fafaee
e fear o wATEETT, 9e-
wfezdt, [aqaa A @ & et
G G AT HIE AT U & | qgpAniey
% q@ wvae § wfaw & e s
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# Fser & o Wi ww Whr IEe
maifea T T 7% W qTHAr A
agr, v 37 @ 7 fafaa ardr Ay
e ff S oo & wmae o ar
#rE & gwwr Foar faar | saem @ A4,
IAF a0k A Aifzay oma &, o
FT ASATAT STAT AT, HITA & AT 4,
qufr fRar ST qr W amhfew
qard Ay & ot 4f | 5w A ¥ oF
T bt 1 1@ FC F gl avw fasy
# warfad T F " fmd T w57
dar #7 § 92 ot &1 qwre A
AT TET 41 ) a1 4 S &Y afaaw & v
# Aay & A% &, oF ofsw Afaay
A g FEIfaadl, @ A #1 99
AR T FT AT ET AT AL AT Y
qifed fa garar wfyam &0 w0,
FATY AR Fq T9AT |

T 7 Fd W aodfar e 2
Tz 7€ § o it gt e 4w wrefen
2, g wEar &, fw awdage #qiv g
S g g wifgd 1 fEa o
T FAAAZT FT T4 F 74T 2, 99 499
& fom, gwre dfaura & fad =man
g1 wirar # WY ag A Aar 3 | e
¥ 7g ATa GEATAT 7 awifors g1 F4
2 fr At 7 FEr qEAdE oA @
forar 1 gaam €1 A2, afew gww gwor
fax s 2 B 927 9 F S a9ane
IO aA 4 | A% ufafo gt
Frafae qrEf & 07 0F W\ 97 9
7T gat @ 3ag e e A a )
agt aam g1 oar ar fw s adl &
HWT &1 AaT Gweug g oaar 91 | 4
qrITIO TAHLT F FTH ARL FT AFA
q | 30 g § aga 9 IaEO 6
ATAT ATA | St Tz fae 9 awy
# 91 fafreee @ % § o7 faawr
AT AT A &, 4 TF AL T T AT
@ 4, AT OF TETH & §ed, 0%
AT F AAA, IARI FIAT FIL UFA
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ot 4t | foeet 3T 3FET @Y Ay
@Y, I FIC 9T AR A 3 T, A@ATH
FHT, AT AW FAT FIA 9T AL & )
AT & WEN R ) AIORT STAR AR
g B oAt wifas W o1 a@wl &
g A W v 9% § W AR
qTo Yo #Hie & SfEz ot w@ I% £
AR AT IFANT ST q/T FE F wfs-
FE T T § AT IAR AT Ay
HTEET ITAAT] OF FTCA AF T
9 FT FTC (AT 37 E7 APAT 9T FY
fF ot 9zew aF feo Y F1T 0
WEET 987 47 |

it stz o & ST ae7 aifaardz
T ww=T E

sft sty s fag ST oET 0 W
fadeaw & wAgE qg7 1 g @ &
azswT fFar wan, 37 97 W T T,
az &7 & & s # fw s A
@w fafeer, #ta & afesz wiw
9T & 749 4% FECOT F AT AT
To9d A% 9 &, 7 397 99¢ 99 F
qFd &1, IAF1 A q7E K] TEAHT FT
FIAAT F7AT 9347 &1, A1 UF AT
amfer & SaA feaar aad |7 gom,
g W AT A g6 F

Proclamation in

geafree fafacdt a77 % am #
AA-ATT ATT FLA q°T AT TG UF-
UF qATE TFT | GEATH| FET TES F-
faar g€ Y, @zt 7 & W@ A0 ;N FE
WAL 7 oA W F IAF 9T W T
a1 | 54 & 4gT 97 @ a1, 0 a6 A
EUTEY WET ¥ A& E, v ar faas
g 8§ FE A A2, IR EWA
¥z fF oW & §Wg T9 TAT W oaAar
HE 431 & 1 w1 59 grEEe &
qEAqE A GAL AV TH A H A
§ SF AOwWA I AEC § AT I
1 g grad A &t e g 1 A

[ 24 AUG. 1959 ]
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am far Y TofaEw ew @
Traeq A 91, e g %1 o
TEE W@ @, F 0F WEv e gure
A9 TE | o {7 g Awi & afaw
F o7 T A1 4R ag e 5 9 qga
ZY ArEw & mar g | 9 Fafee quEt
F v 7@ g, 9 wafre gl §
g 98 § S fas amfes
afrwre & a8 fgg ™ § afw o=
T OWOAT FH AW AT AT IR
&1 A wfawe 7 & o' I AAq
I H |

relation to Kerala

[Mr. Deputy Chairman in the Chair)

TAAT &1 ART g, W TATE F, “TE-
arEr’ uF 4 2, 39 & 79 ufezy o7
TtferaE, @fafars sfaea 1 de
T | 2o AATE, A L84S F TEAMET
HEFAT ZIAT AT FATRAAT FOAT FHE
F afasz § I TR Tar ) 29 g
#1 7 FATA W " U7 § wa-
Afs” &, T araFen wEA, o9 3§
OUHT FE 9T AT 7F 4 79 INH0 FIW
F1 LT TAT W FART AT G T |

TAAT & TR gHI,  qET qseraw
FaTd 1 g% ) aveE gg & fF oS
TAATF Z4d ge A% wEEw |
WAT FAM KT AT AHEAT A AT
Tt 29 & I gy A1 qf ) § 0h
T AN F1 AAAT § | I 4T 9C qAH
= FT /T faAr ) T oA A 5
=rfFara ¥ W1 97 | FATE OF F9-
Fa1 4 w7 fres, 7 3y avg w07 )
3w A7z AR 1 f& we 3% 6z
q Hr9 %7 gfgzar ardr i, 6w
arz 37 71 faT e wan, ww fee
FAFT AT F1UF GTAT FOT9T 7 GF
faar mar 1 gAY ©EF gAY W qFT
7, TOAr | & BT WA g -
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[ o wreor faz)

Fol 4 1337 EFwEeT faw qfama %
7 agy Ufged a7 9 A Feafie
qref gawt gfaedr o 1 oF TA 9T F
HIT FTCATE T AT @ T AT OF FeAqd
F Ay fagd St § FAw0 /0T @ |
o AT o FTiEfzew SuAT 4, fom
F1 G4l § AT T AT IAR g
FT 7% | gw Wt & fad@ gz seer
ag yfere & v w19 Fegfwe adf o
e & W F g @ 1 gl arfei
#1 wracfaw qer gE gEr & S
ez e g g & A1 FE S
7 g7 @ agar & 5 &1 39 F1 "
& ot w19 wE 8 ) feAras 7 faamr
T FIA & A1 AT WIS aF qF 9T
aar q2r At # fF # Fefae
TEY &7 wEAE § w0 aEf g ) wafan
§ faslt & &t § A9 ¥ T
fr ag 3wt aret @1 e T § W
ZE & v A QA A A A g
forad s 3 wz a9 f 9 Fwfaee
el & W |

Mo TR AT MY : T AT
FI AT EET | 919 AR FEfae
Far &% & |

st s wow fag o 0F HEAI
TOq 4 W1 FegfTee OE w1 GE w
FEA ® WA G | UF W = FATA
q, g frow & fadla wefae
qrEf gz &1 A1 | vE 8 FEfae e
¥ AN STT T A% & AP T8 B
Arbfadr F @07 wMd § AT I
FrAtear Fwafres TEf & e 47
F18 afseey tar adi @ fowan far
97 7g & o1 #% 3 Fegfaer
F w4 ar wEr | afed g Fd-
arfgat & @ #ar wwgfee 9T & @19
@ | fvr @ s wwfee ardf

-

FEr <1 9gE 419 g ’Al a3

[ RAJYA SABHA ]
| T HATT A FH FT W IR @
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HHTL F HH FT ATAT 77, WY Frafoee
qrE A Y AE wF FAT 927, HAC F
AT F9 FT 997 | oF A4y 7w g,
foamsr  fe & safsera &0 & e
qr WY q@ o Iei G 491 e
qAAH HA IT K1 gear &7 A faar,
& qg /A< et | T 14 g7 FEE
T &1 fad & | 3% awg W gAd ar
agagid | #1 @1 gE TAF A
# gargw fagr & fom) f5 & g
fFara &7 7 S @1 § 9 sifs
T T TFT F | AT FOAAT HE AHA &
fF 3a% ofee o) 02w oqerd
FWT W WA 9T FaT  Aed gei oo
7oy am 4 fomw wfa & a ¥,
fod ®w F At & qF O AvEn
a7 |

FATARATAEH & F7 5 |
guTe Fefae a1l & AT g8T IwEr
TH 91 A1 & W ZH 990G W IH
#t F9f & af & 1 aTe-ATT g w@w
& @zt #1 i wiiear 4f sRF we A
&1 uw Fiferdat ¢ A €Y, IFH wS
& & oww & Gar ag s faar ar
5 e awfaee ol gz & s
ar zawr fadr #%0 o faw v &
Fepfaee arEf qET § Wi g6 ey
# A wEweE 4 "I Iaw faimr s
ATET A | A AgT FHEE T FFAT ATRAT
¢ & gwra gfesio @i ag @) an )
§ Fwafaez ol & avq sl #1 =e
T GEAT & ACH ARG FTAT ATEAT
g ot o7% qET A WA F AR 5 F
& FhT % ¥ wquAr a3E A1 difen &
T o fear ar 1 Saw e 7
af friiw 3 sz ol @ R &
WETE F 4TET A1 W SifE Ty
T AT ¢, 9% AT q1gAT g | qE
at g :
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"The National Executive of the Praja
Socialist Party welcomes the end of
President's rule in Kerala. By a clear
verdict, the public of Kerala have given the
Communist Party a working majority and it
is the responsibility of the latter to
implement the programme they have placed
before the public and to carry out the
promises."

77 Fifereay @1 wmr g 1 g fam
# owmer & 7 guw dfad & w4 &
o FT FEE AT 71T gwa ag wran
g%z @1 fF Fgfaee 72T 9 ot am
fFa & o amat &1 Q@ %7 ) 92 #E
Fifervt #F wr A A wwA 2 o
T A, qF A oA qF FT A
gfezgimr a1 | o9 T g0 F qEA
# AFAT FAC FAFELL R gH e
qI FIAT 9S1 49 F@7 W gAS gg
w2

"Normally the Executive would want to
extend its goodwill to any democratically

elected Ministry, including the Communist
Ministry in Kerala."

a1 gaTa gfeeFor aTE 48 @2 |
g7 giq - feradr w1 adr wi
# Fror< foar g, SAWl HEE q
AT g, gwTe Afaar FouqEre
FTH TATAT F1AT, a1 gH ITHT AT 2,
29 AT gWd ZA | gETd Fl
T T W gy w o
Frae 8T & WA gHILT I IFILH AT
#T WIET &1 T 21 WL AT A Aaa
T EET AT A AR TAAHE FT GE
# g faom fear gmm,  SEEr @
q= 7 € Fa g, e fgew g d
7 | A1 T qGg F BT FT AT
ST AT AT @Y & g THT AAS q AW
#1 AT &1 g F fad w4 g a7
F 9 ¥ g & o W & wwfad &
Fga waT ¥ Fg g g s

[ 24 AUG. 1959 ]
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w a1 4% ¢ % aw sz ov fa=i)
F%, 39 qzArEi 4 A1 faord faged §
a7 faare %77 9T gw faelt @ A
9T ATHEATE OF FIA FY FHAT A KL
T A Tty # ofer wqfere 8@
ST ) o7 W fwear g1, 91 9
frwaan g1 99 gv fa=e &% A @@
TFE % AT T AF FH a9 A
SATET g5 AN

relation to Kerala

T 1 AT F qATET AT A A9
FE STa § a8 92 & R o o awwe
AT FT q1Z G FA—FEAIF AZ
i # awEre gt & B wa a7
gfesre & s a1 sfase F 59 %
AE—TH TN TCE A9 AT ATGA
ford f gadt ot % @i #1 AT 97
arA 1 fr g faore @ 8% & O
FIA FAT BT & WL TA-F1E F1 AT
qUAAr &, U9F F ST AT4A §, AT
ITART qUEF & FTH F WG F@H & A7,
qiEf F1 um age & fad @ fam
s, At faaar s fvar or a%ar @
ITT g § | afF |aq a7 2w
Zar 8 wats wfgwre § 9" F aw
wfa®wTe 7 ge0am w4 g4 mizgy
F1 Afzariz w31 9 oF & 0 wa
FT T AT AT E | AT TF TZ A
aar g 5 ag o 9@ 8, 97 99
& 7 wh &1 W #1750 e R,
AT SrEdr 2, feweedfan amd §
HIT A4 wIfeat 7 95 AT AT 2
AT grad # W W1 WIR SfF a5t
& fommr ad At 7 fenrdad e sy
¥ fawara g1, a9 SATET STTEE WY
9T T3 ¥ 9% ¢ | TN 457 F w9
gL e wd ot 5 oag s
g1 f5 gt seafaee el & Faa
qaewe w1 I fwan, ' wfgwe
F1 I fear st arEf ot o &
HUEA B AN aJE & ATy
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[=f war @ farg)

gfeqwr oifelt & ar¥ § aga v
ar | gfasm #r st ot s T 9w
F A€t arie A 0g ) gar Fefie
faai d ox fafgaar &1 2 2 0w
it @t § 1 72 78 5 3 7w @l qr
£ 9% g9 aad § 5 gm: 9F wex
AT 1 q@ F7d £ SIfF wfuE
g g1 3 97 ava waE e
o W9 I9E N F § a4, T
9T W, IS RAATE 7Y T grar
& Sitf w=ai & g & W A T
FrEt A ywrford FET qTEAT E ) A
T Y wrEdt w1 oz owe & A
faaer grar qzar 2, sfs wawar a1 fr
wada %, fedrdar &, gadfadr #,
HEMHE 9F F 72 9 & 98 59
O WA gAAGT HAT 47, IF AE
wese A ¥, e w2 g 5
A A AT A 37 H A A AR
fe @ o zeg § oitfe uw ¥ wfys aF
@ £ "I W A @y g a1 38
W gEAwT U 9 "Wiuw 94t 7 6w
F-FT afase wat § ww wo
A2 & | oA e T arET § Aré
A 74 & 9gF I3 ¥4 A | St a-
W@%arﬁmﬂﬁm@%
g—Fforr o wmafree O &1 a9 2
o vay § fF R FwE A9
fewzefog wrw fr wifazfae
ERIT—3T A9z 2 4 I § §q
q gw FRie zAw A qE A
A TZH AR AT avZ 41 wEE, &
q¥% F AEE IEM 40T | g
qﬁﬁ"gﬁq ﬁl{ﬁ[’!ﬁ‘?{oﬂ'o qoiffo
#r 4t | agt aoET 3ere 4 et g, 27
ol T 9T wdie € fF qaee § o
afqas & wewfa €1 s, v w7 g s
&1 I GHqF HT FEC FIAT A0
at agl TaaHe 39 B S gfe 4 ag
Eﬁo{amom\fﬁﬁlqﬂfﬁ%ﬂ‘

|

#z & 919 7, gfiwfat & fiw §F ok
gfras & 919 & gawYar g1 mar oy Sfr
I AAATT FT FTA § A4 @147 9T, IA
TV P H AL ATAT T | IEK
fod, 38 aw aw & fod dome
fom mm s a5 sl
qrEY #1 gfaT @@t A @ 9w A
4 Afaaq = sy, suw fwedt §1 e,
IFT wgIEeT sarata w47 9w A
g qfamd AATEEN T 2 | W W Fewr
AT FATLEH AriEwT w1 foe @ a7
CATHZ EHT 4T ITFRI TTEAT 157 7,
TITH ATT Br AT BT TS | ATETAE T
TE F1A A9 a9 F 9§ ARrw$ )

(Time bell rings.)

it ggwmafa © ¢ o fraz v ag

Surr RAJENDRA PRATAP SINHA:
(Bihar): No, only 32 minutes, Sir.

Mgr. DEPUTY CHAIRMAN: He be-
gan at 237,

=t yadvae  wae fag (fagiw) -
FiFgaT T w0 us g1 w91
qg Ta QE F AT § A% A7 "1
AT 74T SF |

Surr RAJENDRA PRATAP SINHA:
He was to be given forty minutes,
Sir.

Mr. DEPUTY CHAIRMAN: Try to
finish soon,

Surr B. B. SHARMA: Curtail some
other speaker’s time, Sir.
st 7w srew oy o a7 § 917
FEN STAT 2 | fzavhar % fod, st
% (&1, 77 G smay § & 97
HINET 29 W fa ag 978, A1 ez gw
a7 gTE & f@7 a1 v arfaeat &
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fod aa % agi w2e€ gd gadi @ fag i
AT FIAT ATET | AT AGET BATT 3T
agr gad 97 €1 @7 avAr wTigd |
Wt gu A2 a7 F40 far gar< fad gaa
AIMEE T AT FAL & Fod g I
21 azi 399 Te1RIT o1, 9977 97 977
AT AT Fv g1 AT | 7L Faera T
geafaer (qai @ 251 & o 3q97 71
F23¥ § 47 TqF w22¥ &, 99% w9 a1
q193s § 1 A4 fa sy, & fa gdmar
I T Z17 &, W 37 & fag Tz
Fravl TA1 E W qIA 27 & fAg T
FzAY 7T 3 347 A% 7 NI v faq
o7 &1 qTE W FZA AT E, Tt a2FL
9T HAOAT ATH FTT &, TF AT AT
faq vat & W guwr azaw 7 &
fag @1 § |

it sfrerww vt (faere) @ o= 36T
TUAT 7127 F |

off srrerow feg - wa g 39 Av6 A
weaaz & taave fafaq feqadifeaq
% fA7rs 3| 9% § wrATH gAT 3
AT 4z g1 § Fe o197 A7 weq A
S af ar AT BT AMCG ATA BT AT
THA FAT & AT HA FISAT 147 & FiT
s v ®1 B w7 fevgeata & @7
fgedi ¥ 7—=18 WS QI T2 g7 A1
® HY—a T4 39 4T & BIHT 78 &
T ST &7 gl @ & orq 3967 and
T AT SATF AL IAF 0T HTE FAT 9T
7 @ ar = fewarfafsda &%, aamaz
@ a1 fatss FaIR7Arar 7

Dr. R. B. GOUR: For demands not:

for everthrowing the Government.

SHrt GANGA SHARAN SINHA:
.:am coming to that. 37 ¥Tyw ¥ 3

a

BT AT AT TE F 1 i< Wl A
Fafaesi & er w1 am &, fufezi &

I

[24 AUG. 1859 ]

!
|

|
|
1
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+TH 7 419 &, T 49 & GA IAT
q@ B ATAT FG1 FLA G| FO09 7
W7 agd # At 4 37 A av  fa
fafaeat &1 fearga sear = lgT
(Interruption,)

Mgr. DEPUTY CHAIRMAN: Order
Order.

ot o gew fag o 0osafAT &
=RAr g fo At A T ag vz aw g
fxae s amgy fane s w2 3 f&
femqrfai 7, 974 &, Fa71 &7 7fqqms
& fafam arsaifr 24 a1 | wg qewrT
TAT T S AT AT H 14 F57 A,
qT AvTL 347 720 31wy a5 araan
¥ arai &1, f2 10 w0 /< &4t & I74r
T4 FT 519 AT AT §TAA § AT B
afgaz 2 fa fafaa areqiar & sfza &
w7 faatdd 1 97 aa 9gard w7
qAT 4T3 FT KAATA & 57 a750 F7 )
T 4T BT84 & q A4S AT %3 &, A
A AT E AT HT AT WA TET
Aty 3¢ wnfegd fa w7 amw o 31
#3 wm § AT |

e ara, sl w0 wafa gl
AR 7L, FATI & & qLr1T a5 77T &,
gATLY wiw 737 & far amr swrady Fan
wIET A 24 & g7 AL qT 7 BATL
werfqez gy sa qiT § gL AT 72 F
[EECRIETE CREFEEI SR TR I A8
o A2 9 71 5FEEE gidr=fzT

it FieTwE ATt .
A3T AT g )

Fr OFEA A

wfy wm ww fag  Bfeq v |/
adt 14T fe1 adife ggi uw awgfae
TAZE | g7 AT A sy 1Ay wrlgy
faid Fea 7 wgf 2147 =rfs T ) wdi wan
q agr #wrar g faowodY orft 7 fay
T, WA ARz & AT g AR



1625 Proclamation in

[#r T g Fag)

FE L Az & AT gEe—aw
atEd & fof ux qzaw, 494 & faa
AT FEATT—AE F( 2V BT B0 el
ez | A7 F@A wv wwT fawar & A
ardt & A7 g|T a1 qtaT fraar & fa
wa fardi fufeeat & wadr Fidr &, w7
fardi fafaezs & ®ré wadr wd st
£, 59 FUE Sfed gFOETT & UFAaT
FT AT T FT AHATA Z197 & 79 g0 AT
w1 §, gure werfaez faa W At
ava # far 5w fafaes &1 &6 41
aTfRd, aTT-aTe J§ WAt 9571 § Awa
Fver B T S0 | orw A wae faa fa
T A ANEE gl 8, fRC A A
fufaees § =fidr famr, @ b A
o famr | a7 zae =2 A AT A
FUEAIINT & qTiEE € | K AT
7 @ @ a1 wew If7 e 7 ser
BT, ZHE A | ToT FAT AT FHIT
aeafaez fordt @ wir @4 fa sa
fafaeezs &1, =9 Frwrr &1 &I 741
sifes | @A Fver Fi FTETTHT AR
T AT =1lEa | AT W ST T AN
w¥ v aATir g1 w1iEd, siww v
& aieft = Y gAATA L AT & WA |
amaz Fefeedi FY AT & S st
AT & VST AW AT

st ShwT FEN I FATH FAT 2 |

st owow fag o, . HIE
FEY WY AT T AT WIAT B FF AARJ
TEATE 8§ W AT § TEfAe g
Wt wifed | g ave & Taw EEE g
at fevrdet & faq w1 qafes &
ST | Fafau @ fegma wRT ¥ AT
weafaee fordi & feaes wem fw afe
WA g AW i fmmAw A
feviraadt =& =T gl wE WA T
F1 opwaT &1 qa fae 7, 87 aia Fa
* W, T FTATA FAT F Hb, EHT

[ RAJYA SABHA ]
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HfEaT wT &Y qF a7 & IAY Al
TENTH FL | AT EY TG O WIES
waE A7 e go 3 3w Ay wAw w1
AYT w17 AT 4T 7ET FE | WA AZ FEA
¥ g =& 5o fw g fr i W
7w ot &7 @ E 1 ag Siw ?
fo g o ofr & ot ordr s o
21 78 & T I g o e g, o
TR Z1, S fRATTEr &Y, SEF o 9T
g g |

relation to Kerala

T W § STl 'R g FAT
TTEAT | FWTE ASH W ETdt s
$TATHT 7 THE FEAT § FTH GHTE F
Arg 9 FEH H AT IW F ATHA BW
At F71 gfewr @ faar & & woA
Fegfaez faAt & o7 wivw ov8 awis ¥
AR § W FHE T H0 T I qEw F
wra fqamw son wgar § w 3o &
F=AT  F oA} & fEETR orgi o #E
FIRET 78 &, F1E qa 2@
FYE WHA AT A, AT AE HOETL
at &1 T2 SHHT AZCAAT FTH 47
F1, OFF &1, F7 K77 A7 Fiferr 7,
7 At wgi uw 6 e § gEre
FRyfare wreal 7 ofefader &, sAw
FEAMT &, q@ g WIT AT F
TS O% av% A fvrem der od@ & Wi
aga ¥ Tt | fogia 7z = g1 g o,
I 4 7 817 gu A1, &1 §5 07
173 & foa ST & =3 qremeor sy
F forr a7 wafwa € Sar & war wwrs
f weafaee qowT § 9w awrdy o=
AR A B AGT 2 | TART AvE 7
| AT ¥ wqre frmEr S fw ag
FRT W ATTHT w9 2 | fweft T war

Eternal vigilance is the price of
liberty.

(Time bell rings.)

Tt o wgar g /T 4 9z fedaw
f& o1 34 TzAw fafsds § 547 T
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wt wfed e faaw of o e €
forefy ot zer ¥, foefy ofr O F N, 7
THERT AT FIAT 8 | v Zody fAad,
gardy fedraeft sftfas wf, ofr g
W qg qEHA, T IAMT wT T |

U A T A HE TN FOAR T
a1 wrfgd #re gEw @g @ W ogd
T v 1Y Eqr war g F Fe
& #hT T AT &, WA T & Wi
uw Gt afdfeafa & F 9t § e
AT ey #Y Al @12 o #7y faei,
[T FEr AT FEOT T ATAGAFAT TE o
A7 g owfte wT | AT 3@ owwa
TET FTA AT (AT F1 AT AT,
gad wfa argafa fa=mam | sgr o
Zare wefaes 4wt &1 wAE 2, 27
ATH® § GAHT A F2 € graT & |

I T T AT R F AT
wegfaet  war & ag smT @ &
AT=ETAR AT | § AR S0 faermam sraan
g fa stear & w0 orfe g dia w8
g | Ffpm gz ma I I A AL ar
s & wifE Fafee O F e
T AZA AT WAL g wE A | o
o &1 s guT S i o
w1g faan 41 | 9% W7 ¥ wegsiaew 11
991 AT aga Arar W@ AT 1 4 A
aaq quaTaq 4 faaer waT f foge
T 0 4 afad § WA 9, S947 qag
#t 4t | S F o, s AEErE A,
oIS § FEA &, B & AT ZH AW A, fF
aw wfems #r &7 & 35 47 ) S foa
A TAHT HIT § FTAH F HTA0 T0H 7
WA R T ATTATEATT a1 & AL H,
foee 781 9 7 39 w97 7 arenEtfrs a8t
g 7 gror a &ar & feeT arem & gaw wra
UF WY I3 FE &Y, 79 IART gregarhs

[ 24 AUG. 1959 ]
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FEAT ATAT THH FT ITEH FAT 2 |
AreETAwAT & AT E § UF Fefaer
At F i F Ag AT w1, 0
e fadt godr seafadt & g% aewr
HTg, UF HFNRE FAL AETY H
HfewTz F0 A 1 UF FHE & A9
amawed TE g, T wE A A
Fegfmen grar §, a4 arwafagdar
AT | e FTr A mrI@a & 7 ag
e & fa wyfeam ofwr & ofr i anfoe
&, w7 & AT miwe &, Sqrta® qn
At enfusr & | daries s anfae 814,
fEfesma mfwer & 77, waemr e
@, forg afam & od, su% A
THE d A& Al f® gewEiry w@n
#1497 ot are & seTAT 7 A 3
{7 aresrarfas =1 € afz § T s
ez 9% W9w H e www & o1 7
w7 fa oA wigte srsEasar &
faere uw ag7 7% forgm F =7 4 gard
AT AT | WY, F wEA G AA
Ffaez Zrel ¥, #1T 9E T 91§ Y,
T WiEEa & W arwaifawar
fewme st Ao dar g & & |,
TH ATATAT ¥ T qOAA T | T R
FATT AT Faw0 W7 wMar g A 3w
w7 T EwraT & )

SHRI K. P.. MADHAVAN NAIR. (Kerala):
Mr. Deputy Chairman, Sir, I rise to support the
Resolution moved by the Home Minister.
Before I go into the details which
necessitated.the intervention of the Centre
which, to the best of my knowledge I can say,
those responsible wanted to avoid till the last
moment, I wish to strike a personal note and
thank Mr. Govindan Nair, my old friend and
leader of the Communist Party in my State, for
the flattering way in which he referred to me. I
am glad, in spite of the bitterness prevailing in
my unfortunate State, he still did not hesitate
to remember the old days when many of us
worked together. He credited me
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[Shri K. P. Madhavan Nair.] with some
intelligence. He also said that with some others
I have been responsible for giving the present
movement, which started according to him for
some undesirable purposes, ultimately a turn
divested of those .elements. I am sorry,
however, that while he has been good to me,
he has been very unfair to some of his old
comrades. It is not necessary for me to defend
some of those personalities .against whom,
perhaps for very good reasons of their own,
they have now become very bitter. Number
one of their enemies, according to what they
have been saying outside and unfortunately in
this House also, is the veteran Mannath
Padmanabhan. He has become so popular and
well-known not only in our State, not only in
the rest of India but elsewhere also, that I will
be failing in my duty if I allow the remarks of
my friend to go unchallenged. I need not
defend him or the other people who have
become victims of his wrath, but I would only
ask my friend when it was that he and his
people parted company with Mr. Mannath
Padmanabhan. People who have been
following events in our State know that till
very recently they were doing all they could to
keep him on their side. In the 1957 election he
was all for them, all his people were with
them, and perhaps partly bescause of him and
some of his friends the last Congress Ministry
foundered.

Proclamation in

Then there were some satirical remarks
about statements issued from Delhi regarding
matters taking place in Kerala. I do not know
whether my friends object to only statements
coming from Delhi and whether they have no
objection to statements coming from Calcutta
or statements coming from Bombay.
(Interruption.") No "or from Moscow". I do
not want to go beyond India for the present at
any rate. They also similarly made a reference
to some who are not members here but who
are holding very high positions in the public
life of India. While things happen which may
not be to our liking, it is a very -great pity if
we lose all sense of pro-
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portion and try to hurl words and use
expressions which, I am sure, in calm
moments my good friend would not have
used. He referred to our previous President of
the Congress. He and others referred to the
present President of the Congress and the
General Secretaries also in most unflattering
terms. It is true that they are not functioning in
the interests of the Communist Party, but I can
remind him and hi; other friends that
throughout the period the previous Congress
President was in office he tried his best by
friendly advice to put things right. If the
Congress in Kerala were left to themselves,
probably they would not have waited so
patiently. It was on account of the action of
the then Congress President and his
colleagues here that things were allowed to
drift, though according to many in Kerala and
elsewhere the Centre should have taken action
earlier on account of the conditions then
prevailing. At the same time I want to make it
perfectly clear that though things were very
bad, though the Constitution was sabotaged
and most undesirable things were, happening,
the Congress never asked for Central
intervention. The Congress wanted to give the
longest rope possible to the most
undemocratic Government functioning there,
for the simple reason that that Government
was not a Congress Government.

relation to Kerala

Now, I do not know whether I may have to
repeat some of the things mentioned by my
friend, because I have not been able to follow
him in full, and you, Sir, and the House will
pardon me if there be some repetitions. Mr.
Govindan Nair referred to this agitation, this
movement, which ended in the dismissal of
their Ministry, as communal, as a movement
started and controlled by a set of people,
vested interests as he would call them. Now,
with regard to the communal character of the
movement, I do not know how he could
sustain it when he himself contradicted it by
saying that various people were
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there. The Christians were there, the Muslims
were there, the Nairs were there, and 1 do not
know which other community was not there
unless it be some other communities among
the Hindus, and then again he cannot say that
they were not in the movement. Even taking
his view with regard to these three
communities, I might inform all those who are
not aware of it that these three communities
by themselves constitute about 60 per cent, of
the population of the State. With regard to the
remaining 40 per cent, of the population I
would say that a good majority of them also
was in the movement.

Proclamation in

The Governor in his Report has given more
or less an idea of the opposition which led the
present movement. I cannot understand how
the summary was opposed here and else-
where. I cannot understand what point was
being made out with regard to the date of the
summary; when there is an original and the
summary of it is taken even after one year, I
fail to understand how the document can lose
its importance. The document, * from what I
heard the Home Minister say, wa, dated the
27th of July, and the Proclamation came sub-
sequent to that. There was a demand in the
Lok Sabha as well as in this House that the
Governor's Report should be placed on the
Table. For very valid reasons the Speaker
there and the Chairman here ruled that the
Government cannot be compelled to place a
document which according to them was not in
the best interests of The public to be placed on
the Table. However, the Government thought
that as mufh information as could be given
should be furnished to the House, and the
Governor himself was asked to give a
summary of his Report S0 that it might be as
faithful a summary of the original as possible.
I cannot understand, therefore, if the summary
was prepared later than the original, and it
cannot be prepared earlier, how the original
document loses its importance.

.. Now, whatever my friends might say

with regard to the summary of the
46 RSD—6.
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Governor's Report, I cannot state better about
the various parties who were in the agitation.
He says:

relation to Kerala

"Most of the Opposition members of the
Legislature resigned from the membership
of the Advisory Bodies."

AN HoN. MEMBER: Which page?

Surt K. P. MADHAVAN NAIR: Page
13.

"All the 62 opposition members who
were elected by 33,02,654 voters joined the
agitation against the Government. Eighteen
municipalities out of 29, including the
Trivandrum City Corporation, passed re-
solutions demanding the resignation or
dismissal of the Ministry. Three hundred
and nineteen village panchayats out of 890"

according to the figures I have, it will be very
nearly double this number, but I do not want
to go beyond that—

"have passed similar resolutions. Thirty-
five Bar Associations have also passed
resolutions to that effect."

Members of the boards do not easily agitate
this way or that way unless they are
convinced about their ground. (Interruption.)
Yes, I think they also form part of the
population in Kerala, but I do not know what
the position might be if again the State comes
under the sway of my friend and his people.
But we do not make a distinction between
them and others as citizens of the State or of
India. Then:

"All  the non-Communist labour
organisations have created a united front"

I do not know whether, if the labourers do not
belong to the A.LT.U.C, they cease to be
toilers, 'unquote'— this is to satisfy Bhupesh
Guptaji—

"against the Government an4-joined the
demand for resignation or dismissal of the
Ministry."
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[Shri K. P. Madhavan Nair.] They, the
non-communist labour, joined together and
like one man, they were opposed to the
Government. Perhaps, their opposition to the
Government I might say, was much more
than the opposition of persons like me.

SHrRI BHUPESH GUPTA: Yes, on the 29th
oif June, I was in Kerala. The general strike
of the opposition brought only ten thousand
out of nearly five lakhs.

SHRI K. P. MADHAVAN NAIR: In the
particular place where you were, the total
might have been ten thousand out of the
fifteen thousand.

All the non-Communist elements joined
the struggle for ousting the Ministry. All non-
Communist student organisations were
participating in the struggle. It is common
knowledge and it is now very well known that
the students have been very much against that
Government for the last so many months and
we were trying our utmost to see that they do
not take any part in an agitation for the
removal of the Government. But it was rather
difficult to control them as things happened to
be too bad. There is no doubt, therefore, that
the Communist Party has been completely
isolated from the rest of the people. The
opposition had become so widespread that
there were absolutely ng neutrals in the State.
I might add here that with regard to the news-
papers, we have got a number of them—there
are about 32 dailies there —and of these
thirty-two, four are run by the Communist
Party themselves and out of the remaining
twenty-eight twenty-six papers were totally
opposed to the Communist, regime and they
were asking for the dismissal of the Ministry
and for Central intervention.

DRr. R. B. GOUR: Who owns these papers?

Suri K. P. MADHAVAN NAIR: Papers
are owned by their proprietors.

[RAJYA SABHA ]
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Dr. R. B. GOUR: It is the proprietor or the
proprietors.

SHrI K. P. MADHAVAN NAIR: I am
sorry I did not keep a list with me, but if my
friend is interested in it, I shall enlighten him.

Then the Governor has given his appraisal
of the situation. Now, again, with regard to the
communal nature of the movement, I was just
referring to individuals, who were supporting
them. When they found that it was impossible
for them to support the Communists any
longer and so turned against them, they have
suddenly become bad boys and communalists.
Similarly, with regard to political parties and
the different organisations, it will be worth
while to mention here that even in the 1957
elections, the Communist Party to the last
moment tried their best to have some sort of
an alliance with the Muslim League. They had
it in a measure in 1952. Earlier, in the House,
on a point of order or as an interpellation, it
was mentioned by a friend from Madras thaft
in 1952, the Communists in his State had an
alliance with what is considered to be one of
the most communal and reactionary parties in
the South—(he Dravida Kazhagam. I do not
want to mention personalities. I do not want to
describe in what glowing terms they praised
the leader of that movement and how they
published hig photograph. 1 do not say they
were wrong in doing that, from their point of
view, I am saying. Any stick was good for
them to beat the Congress and they did it then.
I do not think I need go to 1952. What is
happening today in every other State is
common knowledge. Therefore, I need not
dwell further upon that point but only ask as
to why they have suddenly become so
opposed to communal organisations,. It will
be worth while, in this connection, if I may
mention that these people who are so much
against the communalism of the Christians,
the Catholics and the Muslim League, have
themselves formed, with the paltry followers
they have, a Christian League, and a
Progressive
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Muslim League as well. And they were
trying to organise their meetings in different
places for supporting them.

Proclamation in

Now, Sir, I forgot to mention, when I
gave the categories of people who are
arrayed against them, the literary men as
well. There have been people whom they
tried to bring to their aid by all sorts of
methods. But when they found that it was
not possible for them to carry on with them,
they also broke away from them and except
a few, the others were very much interested
in the movement.

I think I need not go much further with
regard to the communal nature of the
agitation or with regard to the sudden
dislike of communalism by my friends.

Now, I would like to mention about the
other point that this movement was
organised by vested interests. The very classes
and the various categories of people who
joined the movement constitute an answer to
that charge. But my friend, Shri Govindan
Nair, particularly mentioned that they  had
introduced legislation of a progressive nature
and that gave room for a lot gf discontent and
that it had been responsible for this upsurge.
Sir, T feel that I have said sufficient to
show that the movement was a mass move- *
ment. It was not confined to any section or
any particular kind of interest or any particular
community.  But I shall now point out the
hollowness of the claim that they introduced
progressive legislation in the State. They have
first referred to the Education Act. I
would like to know the progressive nature of
it.  Sir, facts may not be very well known
outside on account of the persistent
propaganda carried on by our friends and
their Ministers throughout the country  at the
time they introduced the Education Bill. I do
not want to say whether the Education Act or
the opposition to some of the provisions of the
Act is right or wrong. I only want to place
before you the real position with
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regard to that so that legitimate conclusion
may be drawn. One thing which was widely
advertised about, the Education Bill was that
it gave many rights to the teachers, which they
were not enjoying. I would ask my friends to
tell me what new right the Bill sought to
confer upon the teachers, which was not
enjoyed by them in the Travancore-Cochin
areas. The integration

relation to Kerala

DRr. R. B. GOUR: To receive then-salary,
and not to get .

SHRI K. P. MADHAVAN NAIR: I may
inform my hon. friend that long before his
party's Government came into power, the
teachers were paid fully by the Government,
from the Government Treasury.

Dr. R. B. GOUR: Why did they go to the
High Court?

SHRI K. ,P. MADHAVAN NAIR: I did not
go to the High Court.

Dr.R. B. GOUR: They went.

SHrRi K.P. MADHAVAN NAIR: Let
anybody go.

MR. DEPUTY CHAIRMAN: Order, order.

SHRI K. P. MADHAVAN NAIR: In spite of
Dr. Gour's protestations, the fact remains that
these innovations were there at the time of
integration. What was necessary was only to
introduce what existed in the Travancore-
Cochin area in the newly added area of
Malabar as that provision, as I said, was
already there. The whole amount of salary for
the'teachers was paid by the Government. The
managers were to deposit the whole fee into
the Government Treasury and they were given
a small portion for meeting contingencies.
The teachers' full salaries were paid by the
Government themselves. I understand, even
today the managements have no objection to
that kind of payment to the teachers. As far
as
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[Shri K. P. Madhavan Nair] I could gather,
their main objection has been to the
interference oi the Government in regard to
many matters concerning the management,
which were not of any public importance. For
instance, the whole object of the Government
with regard to the educational system was, to
put it mildly

AN HoN. MEMBER: Indoctrination of
Communist ideas.

Proclamation in

SHrI K. P. MADHAVAN NAIR: 1 am
thankful to my hon. friend. It is indoctrination
of that particular idea. Sir, I may tell my
friends that I am a man of peace and I shall
not be easily provoked. I am also thankful to
the opposition for reminding me about certain
things which I am likely to forget out of fear
that I should avoid repetition.

Now, with regard to the private schools in
my State, it is worthwhile that people have a
proper appreciation of the whole thing. It is
common knowledge that the percentage of
literacy in our State is the highest in India. It
is comparable to that in many other places as
well. I do not want to advocate the cause of
the private school-managers—I may not agree
with all their demands, but I wish to mention
one fact that the real reason for this high
percentage of literacy in our State has been
the initiative of private management and the
private schools long in existence. It is only
just recently, I may say during the regime of
the Congress Ministry, a few years ago, that
the Government came forward to pay the full
salary of the teachers. Previously at very great
sacrifice the institutions have been run by
private management. I would just mention
that there are in our State about 10,000 odd
schools of which nearly 8,000 are privately-
managed schools. There are about 55,000
teachers of whom 48,000 are employed by
private management.

Now, I will mention another aspect of the
question also. That probably
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may be common knowledge, but I can say
with reference to private schools in our State
that the discipline there is much more than the
discipline in the other schools. The results in
these private schools are much better than
those elsewhere. I have comparative figures
of the passes in the S.S.L.C. examination. Just
bear with me for two minutes.

relation to Kerala

No. of Schools in No.of No. of
which the per- Private Govern-
centage of pass is Schools  ment

schools

Between 9o and 100 12 o

" Ko and 8g 23 2

" 70 and 79 55 3

60 and 69 68 28

50 and 59 105 29

- 40 and 49 84 27

" 30 and 39 62 37

20 and 29 13 24

" 10 and 19 5 6
Less than 10%, 1 2

When you come to the lower percentages of
passes you find Government schools
producing more, that is, up to 19 per cent. So,
for these reasons one should not, without
considerable thought, interfere in the affairs of
these schools. Whatever is due to the teacher
must be given to him and there has been, as
far as I have been able to gather, no
opposition on that ground. But the main
opposition has been with regard to the right,
which the Government wanted, to appoint
these teachers, with regard to the right to
indiscriminately prescribe text-books. In fact,
I was in a very delicate position, because
though the Committee, which was appointed
to enquire into the charges regarding these
text-books, thig indoctrination and all that, had
submitted their report to the Government, the
Government published only what was accord-
ing to them a summary, and that summary
was said to be not true to the original by the
Chairman of the Committee itself. And on that
analogy perhaps the summary of the Gover-
nor's Report was attacked here and 90
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it did not give me much surprise. Anyway,
because the report was not published, it was
not proper for me to make a reference to that.
Somehow er other it has come in handy now
for two days ago....

Suri BHUPESH GUPTA Now you have
got it published.

SuBl K. P. MADHAVAN NAIR: Yes, and
two days ago the report has been published,
and the report clearly proves the charges and
the fears which the public had expressed in
regard to the particular matters raised.

SHRI GOVINDAN NAIR: What is the
ultimate contention? What does it prove?

SHRI K. P. MADHAVAN NAIR: You want
me to read out.

SHRI GOVINDAN NAIR: What is the
charge?

SHrI K. P. MADHAVAN NAIR: T may
request Mr. Deputy Chairman that when he
thinks of pressing the bell this may be
remembered and I must be given the amount
of time taken by these interruptions.

DRr. R,, B. GOUR: The Chair did not give
us the time when we were interrupted by Mr.
Dawood Ali Mirza.

SHRI K. P. MADHAVAN NAIR: There
you have all my sympathies.

SurI BHUPESH GUPTA: But you did not
express it at that time.

SHR1 K. P. MADHAVAN NAIR: I did.

SHRI BHUPESH GUPTA: But Mr. Dwood
Ali Mirza did not hear it.

SHRI K. P. MADHAVAN NAIR: I shall
help you by making him hear it hereafter.

Here is what the Kerala Text Book
Scrutiny Committee has to say in regard to
indoctrinating pupils ~ with
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Communistic ideas. The Committee had
expressed the opinion—

"There are certain lessons and passages
in the social studies text books and
Malayalam language text books which may
tend to create in the pupils impressions
favourable to Communist ideas."

After quoting from various text book& as
examples, the Committee however said that it
did not consider that there had been any
concerted attempt....

DRr. R. B. GOUR: Why are you passing on?

SHRI K. P. MADHAVAN NAIR: 1T am
passing on because of this that you find in the
text-books this indoctrination. Different
people wrote different text-books and so a
concerted attempt was not there. But your
people had it done in some text-books and
you had such text-books prescribed.

SHrr M. H. SAMUEL:
unquote.

Quote and

SHRI K. P. MADHAVAN NAIR: 'Quote
and unquote' [ shall do so.

The Committee has, in the report, given
their detailed criticism on the syllabus and
text-books on social studies. It said Chapter 6
of Book II, which gave biographical sketches
of a few "world famous persons", would
appear to be out of place. The Committee said
that it was surprising that in this chapter,
introduced in the book which dealt mainly
with India, Mahatma Gandhi's life did not
find a place.

SHRI PERATH NARAYANAN NAIR:
Have you gone through all the textbooks.

MR. DEPUTY CHAIRMAN: Order order.

SHRI K. P. MADHAVAN NAIR: This is
not my report. Only if it were mine I should
have gone through an the text-books. This is
the report oi
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[Shri K. P. Madhaavn Nair.] a Committee

appointed by the Government of Mr.
Narayanan Nair's party.
SHRI PERATH NARAYANAN

NAIR: The point is i, particular books—he
refers to social studies and other things—it
is not there. But the biography of
Mahatma Gandhi is published.

SHRI K. P. MADHAVAN NAIR: It is not
my case or anybody's case that in every
book you have done it. It is our case that in
many books you have tried to do it and you
have successfully done it in a number of
books. {Interruptions) When the students
get such books in their early stage, certain
ideas enter their head and later on, even if
you give something else, that correction
will not serve the purpose.

(Interruption)

MRr. DEPUTY CHAIRMAN: Order,
order, let him go on.

SHRI K. P. MADHAVAN NAIR: As regards
Book III, the Committee was of the view that
the choice and presentation of the subject
matter were ! not conducive to the proper
under- 1 standing of the progress of the
peoples in  the countries dealt with.
The Committee particularly dealt with
Beok VI, the main theme in  which |, was
the emergence of the modern' world. On
this the Committee said:

'"There is a detailed description of the
progress of China in chapter 14, i>ut the
description of the progress achieved by
India in chapter 15 is very sketchy and
does not do proper justice to her
achievements after independence".

This is 'quote’ not 'unquote'.
(Interruptions.)

The Committee said that there were in this
book as well as in another, words and
phrases which were unsuitable to their
contexts in school text-books. It eked
certain expres-
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sions like "reactionaries" in support of this
contention, and you know the purpose of the
expression "reactionaries" in the text-books.
Citing another instance, the Committee said
that in the section dealing wifk "socialist
pattern and the Welfare State" in Book VI, the
society established by Russia was described to
illustrate a socialist pattern while nothing was
mentioned about the United Kingdom and
other countries where the nearest approach to
a Welfare State had been achieved. "The refe-
rence to Russia in this context is misleading,"
the Committee said.

SHri BHUPESH GUPTA: Is it yonr
contention that United Kingdom is a socialist
pattern?

DR R. B. GOUR: He is approvingly
quoting.

SHrRI BHUPESH GUPTA: Smilingly and
approvingly quoting.

4 P.M.

Suri K. P. MADHAVAN NAIR:
Therefore, i* is very clear that there is
something—I can even say there is so much—
in the opposition of a section to giving
unlimited powers to the Government. That is
why there was the fear among a very large
section of the people. And, therefore, there-
was the agitation.

SHRI PERATH NARAYANAN NAIR: To
overthrow the Government.

SHRI K. P. MADHAVAN NAIR: It did not
start with overthrowing the Government.
There were a series of things, and when they
felt that they were so unresponsive, that there
was no possibility of mending them, they were
left with no alternative and came to the only
conclusion that any reasonable person will
come to that thene should be an end of such a
rule in the State.

SHRI PERATH NARAYANAN NAIR:
Yes, by all means.

SHri BHUPESH GUPTA: He may not
mind One ortwo interruptions
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because he is the Major
Liberation stunt.

General of the

SHrI K. P. MADHAVAN NAIR: | am
sorry I did not hear for sometimes we also
share the same difficulty.

Now, with regard to the Land Bill. There
again, with great respect to the framers of the
Bill and sp'onsors who say that it contains
revolutionary and progressive material, I have
not been able to find anything there. They
have been speaking about security of tenure
for the tenants, the stay of eviction and all
that. T might, for the information of -those
who are not aware of it, say that this provision
of fixity of tenure in Malabar area—our State
consists of three areas: Malabar area, Cochin
area and Travancore area —was there from
1948. There was again an enactment in 1954
which made this position very clear—fixity of
tenure and no eviction. In Cochin area, which
part I come from, we had it from 1948. There
is fixity of tenure and no eviction. There is no
question of eviction at all in the Travancore
area. Soon after the Congress came to power,
they enacted the legislation in 1948 and there
is stay of execution by an enactment which is
being extended from year to year. I do not,
therefore, know what special thing is there for
the tenants in this Act.

SHRI PERATH NARAYANAN NAIR:
There is nothing in it.

SHrRI K. P. MADHAVAN NAIR: T agree
with him that there is nothing. But there is
another thing. There is a disquieting thing
there. While starting for Delhi the Ministers
used to say that Irtiey were implementing the
Congress programme there .

DRr. R. B. GOUR: Which Congress is not
implementing.

MR. DEPUTY CHAIRMAN: Order, order.

Surl K. P. MADHAVAN NAIR:
According to the way in which you want it.
The Congress had suggested a ceiling which
the Bill provides. 1

124 AUG. 1959 ]

1644

might say that for the first time there has
been a provision for ceiling in the new Bill.
But that is so provided as to enable
distribution of the excess land to party
members.

relation to Kerala

SHRI BHUPESH GUPTA: Is there such a
provision?

SHRI K. P. MADHAVAN NAIR: Yes, in
the legislation. He has not read the Bill.
What I say is correct.

SHRI PERATH NARAYANAN NAIR:
Will the hon. Member just read, that
section?

Dr. R. B. GOUR: Let the hon. Member
join the Communist Party to get the land.

SHRI K. P. MADHAVAN NAIR: That is
how it happened. Unfortunately, the public
have seen through the whole thing. The -third
legislation which they said was responsible
for this agitation is the Debt Relief Bill. I
wonder how my friends thought that memory
was so short. Hon. Members of this House
might remember, and the Home Minister will
bear -testimony that a Bill to this effect was
passed ' and approved by this House itself
fairly long before the Communists ! even
thought that they would come to , power in
our State. There was a legal formality and this
Bill had to pass thrqugh the Assembly. That is
that they have done. Therefore, this is the
truth about these three progressive legislations
and we know how -this progressive
legislation could have made vested interests
and other people make common cause and go
against the Government.

Dr. R. B. GOUR: Why did not the
Panampalli ~ Government  pass  that
legislation earlier?

SHrI K. P. MADHAVAN NAIR: Then
you may ask: "Why was it not passed in
1937?" I am a-t the moment concerned with
what happened before 1957 and after your
Government came
to power. I am only sorry I have no time.
If I had time, I would have I replied to all
your questions.
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SHRI BHUPESH GUPTA: If we had passed
all your Bills, why did you join Mr.
Padmanabhan?

Proclamation in

SHRI K. P. MADHAVAN NAIR: For the
information of my friend I might again repeat
that Mr. Padmanabhan was with your friends
till recently and there after he joined us, we
did not join him.

DrR. R. B. GOUR: To overthrow the
Government.

SHRI K. P. MADHAVAN NAIR: When he
found that even your long time friend could
not tolerate you .

Dr. R. B. GOUR: So, he joined you and
took over the reins.

SHrl BHUPESH GUPTA: Are you
becoming the General Secretary again?

SHRI K. P. MADHAVAN NAIR: You need
not be surprised if that happens.

SHrt BHUPESH GUPTA: I would not be
surprised because they are in need of people.

SHRI B. B. SHARMA: That would give you
immense SOrrow.

SHrI K. P. MADHAVAN NAIR: Now, Sir,
my friend wanted to make it appear that he
was not only directing and keeping in close
touch with the functioning and organisation of
the Communist Party, but also of *the Kerala
Pradesh Congress Committee, because for the
first time today I heard from him certain
things which, according to him, happened in
regard to the elections in the organisation. I
am sorry I am not reading all the 32
aewspapers published from the State.

SHrRI PERATH NARAYANAN NAIR:
You ought to.

SHRI GOVINDAN NAIR: You begin with
"Deepika".

SHRI K. P. MADHAVAN NAIR: I «m not
going tb contradict what i*
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mentioned in those papers. I can only say that
the "Deepika", as such, ha* very little to do
with our organisation.

relation to Kerala

Dr. R. B. GOUR: You have to do-with
"Deepika".

SHRrI K. P. MADHAVAN NAIR: We have
to do with everybody. He was speaking about
some decision of the Catholics in Kanya-
kumari. Unfortunately we have not got his
kind of spying system. Therefore, I do not
know who were all concerned with this
meeting or any such meeting. Anyway, he
was saying that they met in Kanya-kumari and
somewhere else, and they decided to have the
Congress flag for the P.C.C. Catholics and it
is for that purpose that they put off the
election and all that. I can only say that while
I do not want to tell him as to what is taking
place in regard to my organisation because it
is a matter which is not relevant here, I must
tell him that all that he said with regard to the
Congress organisation is hundred per cent,
wrong .

AN HoN. MEMBER: Lie.

SHRI K. P. MADHAVAN NAIR: I do not
want to say "lie". I am not quite conversant
with Parliamentary language.

AN HON. MEMBER: 1t is incorrect.

MR. DEPUTY CHAIRMAN: You can say
"untrue".

SHrl K. P. MADHAVAN NAIR: Yes,
untrue. Thank you, Sir. Mr. Govindan Nair
says that the Home Minister was wrong in
saying that they did this or that for the simple
reason that if they had done these things the
strength of their party would have increased. 1
note that, though inadvertently and without
knowing the implications, he has made an
admission that he has not been able to add to
the strength of his party during the twenty-
eight months of their misrule. Then, Sir, with
regard to these debatable matters about com-
parative corruption and all that, let\ me n'ot go
into them.
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SHrRI BHUPESH GUPTA: You read the
West Bengal Memorandum.

SHrI K. P. MADHAVAN NAIR: Shri
Govindan Nair was saying that the Congress
was not able by themselves to fight them, and
therefore we had gone in for this sort of
alliance. I do not know what fine logic there
is in that argument. We are strong by
ourselves, and we have n'o doubt about it. As
my friends have already pointed out, we have
got before us the instance of Mahe. In the
Malabar area, Sir, election was fought on the
specific issue of the President's Proclamation.

SHrRl  PERATH
NAIR: Pondicherry?

NARAYANAN

SHri K. P. MADHAVAN NAIR:
Pondicherry too. I am glad that you are very
'often helping me. There were three seats
cpntested on this specific issue in Mahe, and
the result was that all the candidates—all the
three of them—put up by us succeeded, and
their candidates were defeated. I do not want
to say anything further about it. I would not
have referred to these things at all. Events will
themselves prove it. But my friend
gpecifically referred to this and he wanted to
create some impression that there was an
admission somewhere about our weakness.
Therefore, 1 wanted that kind of
misunderstanding to be removed.

SHRI PERATH NARAYANAN NAIR:
Have you reported it to your Working
Committee?

SHRI K. P. MADHAVAN NAIR: That is a
matter between me and the Working
Committee. If Mr. Narayanan Nair is very
much interested in that, then certainly .

SHRI PERATH NARAYANAN NAIR: |
happened to read some different thing in
today's papers.

MR. DEPUTY CHAIRMAN: Order, order.

SHrR1 K. P. MADHAVAN NAIR: Sir, I
think I have dealt sufficiently with
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most of the points which Shri Govindan Nair
raised in regard to this struggle.

Now, speaking about the main subject, I
wish to mention only a few facts as to why the
Central intervention was absolutely necessary.
As I said, I feel that that "matter has been dealt
with by my predecessor. I could follow him
here and there. He spoke with great feelings
and I do not want to take away the effect of it
by anything which I might say. But I wonder
why my friends opposite are repeating this—
the charge made against the former General
Secretary of the Congress that within three
days of 'their taking over he said this thing or
that thing—except for the belief that if some
falsehood is uttered a number of times, it
becomes something like a truth. Now, what
happened was that soon after they assumed
office, they announced the release of the
prisoners, and the former General Secretary
made a statement with regard to that. His state-
ment with regard to insecurity prevailing in the
State was very much later, and at no time had
he asked for Central intervention. I am
mentioning this fact in order to remove the
impression ~ which my  friends are
unsuccessfully trying to create, that there has
been a conspiracy from the very beginning. On
the other hand, Sir, I might tell them that the
general view among those who counted in the
Congress was to give them the longest rope
possible. Again, Sir, personally speaking, I felt
somehow or other that they must be allowed to
continue for the full period of five years,
because if they could bring together within 28
months of then-rule the different communities
which were not seeing eye to eye with each
other for the last so many years to oppose
them—they created such an overwhelming
opposition for them— then perhaps in the
course of five-years even most of my friends in
this House and in the other House belonging to
the Communist Party would have left the party
and joined some newly  started party—
(Interruptions.)
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[Shri K. P. Madhavan Nair.] you do not
like to hear what is unpalatable to you. Well,
if you think that by your interruptions y'ou
can make me lose the thread of my argu-
ment, you are mistaken. I am not likely to
lose that threat. Well, Sir. they would have
resigned from their party and might have
joined some newly started party
(Interruption.) 1 shall not mention any
names.

Proclamation in

Suri BHIJPESH GUPTA: Did you
submit a memorandum?

SHrRI K. P. MADHAVAN NAIR; I am
coming to that. I felt that after al'l it would
not be possible for us to exist in such a state,
if they were to continue doing things in a
manner in which they were doing. So, I had
to choose between the two alternatives,
whether to allow them to do this so that
there would be no Communist Party left
there after five years or whether to take
action in order to protect the people who
were so much in trouble—(Interruption) and
indirectly helping you also to have a further
lease of life

(Time bell rings.)

SHrRI BHUPESH GUPTA: Sir, may I
make the position clear?

The hon. Member
(Time bell rings.)

SHri K. P. MADHAVAN NAIR:
(Turning to Shri Bhupesh Gupta) I think the
bel'l is for you.

MR. DEPUTY CHAIRMAN: It is for you
Mr. Madhavan Nair.

SHRI BHUPESH GUPTA:
the only good word tfiat he
so far.

SuBl K. P. MADHAVAN NAIR: -Sir, if
you are so hard-pressed for time, we shall
have our own arrangement. Let me get a little
more time, and you can cut one of our
speakers and thus make the adjustment.

That is
has said

Now, Sir, with regard to rule of law, I
would not have referred to many of these
matters, but in a very
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strong language the Home Minister was
condemned for his reference to certain
matters. With regard to jail delivery, some
question was put as to how the Home Minister
could fink fault with them when something
had been done elsewhere. I do not think, Sir,
that two wrongs can make on« right. If
something like this has been done elsewhere,
it must be condemn ed. And I am sure that if a
similai'! thing had been done elsewhere, pro-
per attention must have been given t« that
matter as well.

Surt  BHUPESH GUPTA-. bi
Pradesh some case was started against
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Uttar

SHRI K. P. MADHAVAN NAIR: I am not
aware of any murderer having been released. I
am not aware of the release of a single mur-
derer or of the withdrawal of any case
launched for any crime involving violence. I
am very definite about it. I might just
mention, Sir, that among those people who
were released there were not merely mur-
derers but also some abominable cold-blooded
murderers. At least I can mention one instance
because it happened in the very place from
where I come.

In the dead of night, Sir, some df these
friends, who were also the top-leaders there,
went to a police station in that village and
murdered the policeman with a view to releas-
ing some of their comrades who hail been
arrested earlier in the day. And they did not
stop at that. Certain organs were removed
from his body, and they dipped their hands in
the blood and had its impression left on the
wall of that police station. Even ; such a man
had been released. Others also who murdered
police officers were released. And what do
they say today in their publications? They say
that those released were involved in labour
troubles and they were fighting against certain
vested interests. I wonder how they can now
coolly say that the policemen were murdered
on account of labour troubles and
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matters like that, bo, that is with regard
to jail delivery.

There have been several publications on
the Government's side. With regard to figures,
Sir, as has been very correctly pointed out by
the Governor, they have been inflated by
adding the number of those persons who, on
account of the double standards of the
Government, had to resort to Satyagraha,
absolutely a non-violent Satyagraha, and who
were arrested in Kattampalli, in the Sitaram
Mil'ls and also in the students' agitation. The
Governor has mentioned that point on page
three of his Report.

With regard to absence of the rule of law.
Sir, I know that the Home Minister could not
naturally go into details and therefore I have
to mention a few cases. Of course, I myself
would not have gone into those details
because it is all public property now. But I
have to do so because of certain statements of
my friend totally disputing the points raised
by the Home Minister.

With regard to the prosecutions, the police
po'licy is sufficiently known. I would not have
objected to it to this extent if that policy, bad
as it is and against the provisions of law
themselves, was applied to all the people
alike. Now, this very policy which they say
was enunciated for the protection of the
toiling classes, the workers and all that, was
applied differently with regard to this very
category of people. If protection has not been
given to an estate owner, he knows kow to
take care of himself but what has happened?
This po'licy has been so implemented that it
weni to the assistance of one section and that
section was the Communists and their
supporters, whether it was in the labour field
or in the field of peasants or with regard to the
students.

Then what about the cases? If a crime is
committed by one who
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belongs to the Communist Party or who has
got anything to do witk the party, the cases are
not prosecuted. If, by some reason or other,
cases have to be prosecuted the prosecution is
done in such a manner that the cases do not
end in conviction. Very often without
enquiring into the details or without making
any enquiry with regard to the complaints,
cases are charged omitting certain accused or
impleading certain people only with a" view
that the case may not end in conviction
Sppposing after all these hurdles, a_ person is
about to be convicted, the Government will
come forward wrtii a petition for withdrawal
and if withdrawal is not allowed, the
Magistrate or the Judge will have to pay the
penalty for it and I hope my friend, who spoke
before me, mentioned certain instances with
regard to that.

relation to Kerala

Then the next step comes. Suppose a case
ends in conviction, what happens? Very often
there is remission of the sentence or jail
delivery. But this, you will note, ts not with
regard to all sections but all these privileges
are only for one class and therefore we say
there has been no rule of law.

SHRI PERATH NARAYANAN NAIR:
One or two instances please.

SHrl K. P. MADHAVAN NAIR:
Innumerable instances I can give.

MR. DEPUTY CHAIRMAN: When your
turn comes, you can speak.

SHRI K. P. MADHAVAN NAIR: I attach
so much importance to the value of time that I
do not want tc cover all the cases. Many cases
have already been covered by my friend. This
is—I have so far spoken—with regard to the
prosesu-tion of Communists or their sympa-
thisers who committed the crimes.

Now, false prosecutions are brought upon
people who are supposed to be Congressmen
or their sympathisers. In general  the
Home
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[Shri K. P. Madhavan Nair.] Minister
referred to a few cases where the Magistrate
or the Judge concerned has himself said that
there has been discrimination shown in the
prosecution. There were two ases' which
directly involved two Ministers and there was
another case m which a Communist happened
to die. Now, the first case was in regard to
some demonstration organised by certain
people against the Education Minister. There
was a clash. One man who was supposed tn be
in the batch who organised the demonstration
actually died. The police enquired. A case was
charged against those who demonstrated
against the Minister but no case was charged
against those who were responsible for the
murder of one of the participants in that.
Therefore, in that case the Magistrate gave a
finding like this:

"It does not savour of an impartial and a
wholly unbiased investigation in referring
one case, unless, it be that there had been
such clinching evidence of aggression es
against the group discriminated against
which, going by the evidence on record in
the case, it is difficult to hold there was."

He says that others should have been
prosecuted and in this particular case, the
prosecution failed and the accused were
acquitted. In another case, a Communist,
who, the judge has found, has been a
notorious man in the locality, died. Certain
persons were implicated in that case and the
Judge after an elaborate enquiry, found that
the case was false. He acquitted the accused
and he says:

"The inference, therefore, possible to be
drawn from the circumstances of the case is
that Papachan was murdered by somebody
unknown and the responsibility for the
murder has been foisted on these people
out of political enmity."

(Interruptions)
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SHRI PERATH NARAYANAN NAIR:
Have you the A.L.R.?

SHRI K. P. MADHAVAN NAIR: Perhaps,
Mr. Narayanan Nair is more conversant with
the A.LR, than myself. He does not give me
enough leisure to do that. The other case was
made out to be an attempted murder of the
P.W.D. Minister. Several important persons in
the locality were impleaded and a number of
police officers who were not prepared to cook
up a false case and bring on record persons
who have nothing to do with it, persons
holding fairly high status and importance in
the locality, were all transferred and the case
was charged. Important people were witnesses
including the Minister concerned and a yery
good friend of mine— I do not want to
describe him further.

SHRI M. BASAVAPUNNAIAH: What is
wrong in it?

SHRIK. P., MADHAVAN NAIR: I may tell
you that if I mention his name it will go
fundamentally against you. But as I said in the
beginning, I do not allow myself to be
provoked and I do not want to name my friend
to your greatest discomfiture it would be,
otherwise.

(Interruptions)

SHrt SHEEL BHADRA YAIJEE: Not very
near .

SHRI K. P. MADHAVAN NAIR: After an
elaborate enquiry, the accused were acquitted.
There are several strictures against these
witnesses. As I said, I do not want to waste
the time of the House but I will read only one
sentence:

"Even though the prosecution witnesses
had ample time to discuss and decide as to
what they should tell the police officers and
evea though the CD. notes were taken
under suspicious circumstances it will be
seen that prosecution had to develop their
case in this court as.
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well as
Court."
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in the committing Magistrate's

This is from the judgment and the Judge
acquitted all the accused saying "This is a
wanton prosecution".

SHRI BHUPESH GUPTA: I believe that for
the first time in 12 years, this is where the
Judges commented on the conduct of the
police.

MRr. DEPUTY CHAIRMAN:
time. Please wind up.

It is now

DRr. R. B. GOUR: This shows that we have
not interfered with the judiciary.

SHRI K. P. MADHAVAN NAIR: In fact, in
fairness to all concerned, I should certainly
say that in spite of the Government's best
efforts, in spite of all the penalisations they
tried to inflict, the judiciary in our State has
not been affected. In spite of all the efforts,
they have in many cases, withstood firmly.
There are several other decisions likewise, but
I do not want to cover all of them. So, that is
the position regarding law and order. My
friend referred to the Public Service
Commission and how they wanted
appointments to be given only to their people.
The good system there has been that even a
peon is appointed by the Public Service
Commission. Somehow or other they wanted
to upset the whole thing. From three or so,
they increased the number of members

* to five and appointed their party-men there,
and thus you find how things
: are.

(Time bell rings.) In a few

minutes [ will wind up.

SHRI H. P. SAKSENA: May I be permitted
to put one simple question in one minute? I
would ask the hon. friends of the Opposition
to say whether this is all a "pack of lies" that
Mr. Madhavan Nair has been placing before
us?

SHrRI BHUPESH GUPTA: AU divine h-
uth!
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SHRI B. B. SHARMA: Don't you know
that lies are truths to them?

SHRI K. P. MADHAVAN NAIR: I have
said nothing wrong. I have only quoted
from judgments of responsible officers
which according to them are not correct.

AN HoN. MEMBER: Rather uncom-
fortable to them.

SHr1 K. P. MADHAVAN NAIR: I said
in passing .

DRr.R. B. GOUR: Why in passing?

SHRI K. P. MADHAVAN NAIR: T did
not want to go into details, but you were
anxious to know things and I thought I
might oblige you.

Mr. DEPUTY CHAIRMAN: Mr.
Madhavan Nair, you must finish now. ¢

SHRI K. P. MADHAVAN NAIR: Iwill,
Sir, immediately. One of thereasons
why it was difficult to have ademocratic and

fair election has beenj the undue
inflation of the elec-I toral rolls.
For a time I perso-

i nally was under the
impressionthat  they should  continue
forsome time more. But the way

inwhich they were manipulating eventhe

electoral rolls and having  thiskind of
double standards made merevise my
opinion.

SHRI PERATH NARAYANAN NAIR:
What had Mr. Sukumar Sen to say?

MR. DEPUTY CHAIRMAN: You will
have your chance. Please do not interrupt.

SHRI K. P. MADHAVAN NAIR: T will
only mention here. . . .

DRrR. R. B. GOUR: What about the
Calcutta electoral rolls?

MR. DEPUTY CHAIRMAN: Order,
order.
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SHrl K. P. 'MADHAVAN NAIR:
Calcutta will take care of itself.

SHRI B. B. SHARMA: What about the. . . .

MR. DEPUTY CHAIRMAN: Mr. Sharma,
please do not interrupt.

SHrI K. P. MADHAVAN NAIR: With
regard to the electoral rolls, very recently. . .

SHRIN. C. SEKHAR: You had better. . . .

MRr. DEPUTY CHAIRMAN: Order,
order, let him go on.

SHrR1 K. P. MADHAVAN NAIR: Very
recently the Chief Election Commissioner
had been there and he made a few checks of
the electoral rolls in a few places. He found
there has been inordinate nination of the
electoral rolls.

DRr. R. B. GOUR: In Kottayam also.

SHrR1 K. P. MADHAVAN NAIR: Not only
in Kottayam but in many other places where
your people revised the rolls.

MR. DEPUTY CHAIRMAN: This kind of
thing cannot go on. Mr. Nair, you may
finish your speech.

DRr. R. B. GOUR: In Kottayam they had,
done it, he admits.

MR. DEPUTY CHAIRMAN: Whatever it
be, you will have your chance to reply.
Please do not interrupt.

SHri K. P. MADHAVAN NAIR: On
account of their various acts of omission and
commission there has been practically no rule
of law. There have been double standards in
the administration from the top filtering
down to the bottom. If things were allowed to
continue for any more time, they would have
reached a stage when redemption would have
been impossible. There-
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fore, if the Centre has now intervened, I
would say that it has taken too much time for
them to intervene and that for the simple
reason that they wanted to be as fair and as
just and to give as much time as possible for
them to improve. But unfortunately they did
not learn and they will not.

SHri  PERATH
NAIR: Not from you.

NARAYANAN

SHRI K. P. MADHAVAN NAIR: And it is
not possible for them to change, with the
result that something has 'now happened, and
that is the only way in which there could be
peace and there could be any hope of
democracy in that State as well as in the rest
of India.

Sir, I support the motion.
MR. DEPUTY CHAIRMAN: Dr. Kane.

Du. R. B. GOUR: Sir, before you call Dr.
Kane, I would with your permission like to
call your attention to something that happened
here when you were not in the Chair, and I
would like to have your guidance-as to
whether that is the right tiling to be done in
such cases. Two hon. Members on the other
side—Shri Sheel Bhadra Yajee and Shri Raja-
bhoj, cried "shame, shame" when some
Members of this group, as they could not
understand Hindi were going away when Shri
Ganga Sharan Sinha was speaking. I myself
got up and said that no disrespect was
involved and as they did not understand
Hindi, they would use that time for taking tea
or water. But then they called out "Shame,
shame". And not only that, they themselves
went away when Mr. Nair started speaking,
both Mr. Yajee and Mr. Rajabhoj. I do not
know whet!" this is the proper thing for the
ruling party, for the huge ruling party to do, to
characterise lack of knowledge of Hindi as a
shameful thing or the going away of these
gentlemen ai a shameful act. I seek vour
guidance , Sir.
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SHrRI BHUPESH GUPTA: I think those
words should be expunged.
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MR. DEPUTY CHAIRMAN: I don't know
what happened.

Dr. R. B. GOUR: Please look into the
record. It has gone on record.

MR. DEPUTY CHAIRMAN: Dr. Kane.

SHrt BHUPESH GUPTA: Is it the way to
promote Hindi? You will make a mess of that
also.

SHRI DEOKINANDAN NARAYAN
(Bombay): Why did you not raise this
objection when the other gentleman was in
the Chair?

AN HoN. MEMBER: It is an afterthought.

MR. DEPUTY CHAIRMAN: Order, order.
Dr. Kane.

DRr. P. V. KANE (Nominated): Mr. Deputy
Chairman, my own reaction to the Resolution
or rather this motion proposed by the hon.
Minister will be given at the end of my
speech. But I am going to address myself to
the circumstances that brought on the present
circumstance, namely, the Proclamation by
the President. We have been treated to a
down-pour of literature from both sides and 1
may say frankly that I have not had the time
nor the inclination to read much of it. But I
have got four documents on which I wish to
rely. There is this document here prepared by
the Congress itself.. The Kerala Pradesh
Congress Committee seems to haVe a
publicity department and they have brought,
out this pamphlet which is about 40 pages and
I shall refer to it here and there. The second
document [ shall refer to is the memorandum
that was presented to the President. And then
I shall refer to the summary of the report
given by the Governor. And, lastly, I shall
refer to the speeches of the Home Minister
and the Prime Minister. These are the
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only things on which I shall rely because we
are people from outside who have no first-
hand knowledge of things there unlike the
hon. Member who preceded me just now and
the other hon. Member. They both tried to
demolish each other's arguments and I do not
know what would have happened if they had
been allowed to meet. Probably, I am the
oldest man in this House and I am also a
nominated Member and as such I belong to no
party and I hold brief for nobody. On reading
these documents, certain thoughts have come
to my mind which I want to express here and
ultimately, Sir. as I said, at the end" of my
speech I shall give my reaction.

You will remember that we people in India
have had no parliamentary or democratic
institution for at least 1,500 years. Under the
British rule we had no voice in the governance
of our own country and we were never
allowed to develop democracy or republican
institutions. Our Republic is only ten years
old or even less and it has given us certain
things which never existed before. We have
now got a regular, exhaustive, comprehensive,
written Constitution. We have adult suffrage
and we have the right to hold elections once in
every five years or even less as will happen
now under this Proclamation. Under the
British i-ule, what were we doing? We had no
power. So, we had mass movements,
Satyagraha and so on. Students and other
took the law in their own hands and things of
this nature happened. As I said, I am now
eighty years old and I have seen the worst of
British rule and I have been myself the victim
of their police methods, though I was not sent
to jail.

SHrI BHUPESH GUPTA: And now you
have seen the misrule of the Congress.

Dr. P. V. KANE: Unfortunately or
fortunately, I have not been to jail. Now,
some ten years back
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[Dr. P. V. Kane.J Swaraj came or it
may be twelve years ago, and I was then
nearly 68 years old and I was really overjoy-
ed because in olden days we suffered things
which others—who never went to jail—
never suffered. But onr thing must be clear.
We have now a regular Constitution and  our
endeavour and the endeavour of everyone must
be to act within the framework of that
Constitution. Formerly, against the foreign
government, anything was justified or at least
excusable.  We wanted to send away  the
foreign government and we could do anything,
among-  ourselves and we were most
justified. But these may not be justified or
excusable now. Our Constitution gives us
certain fundamental rights. Briefly and in the
present context, they are three. We
have the right to the freedom of expression
and speech  We  have also the right to
peacefully assemble and to have meetings etc.
to redress  our grievances and, thirdly we
have the right of elections after five
years.] do not find direct action allow-
ed anywhere under our Constitution. The
wording used is "peaceful assembly".  You

can' assemble peacefully and do whatever
you like.  You have freedom of expression
and you can abuse the Government. [

think probably ours is a country  which has
probably  the  greatest freedom  of
speech.  You can abuse the Government,
abuse the Ministers, but all this must be done
within the Constitution. We are not allowed to
take the law into our own hand6. That is
the most important thing.  Our Republic is
young and if you allow these things "to
happen, we do not know what will happen to
our Constitution and there may be such an
occasion when the Constitution is not
working. Therefore, I am emphasising this
point because in the ultimate analysis. [ must
say frankly that if ihe Congress had not joined
this agitation, this would not have assumed
the magnitude and the proportion that it had as
a matter of fact. That is my verdict after
reading the whole thing and I shall
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try to support it. I do not say that the present
action is good or bad; that I may say at the
end. We have always been lectured that we
should not do things even if the greatest in-
justice is felt to have been done. Even in such
cases we have been advised to follow
democratic methods and on that footing I am
going to examine what has happened there.

The Congress pamphlet saye that there are
32 Malayalam dailies in.the State out of which
four are owned by the Communist Party.  So,
the propaganda machine is not in the hands of
the Communists.  Out of the  remaining 28,
they say that 26 had demanded the resignation
of the Communists Ministry. That is to say, the
propaganda machine is more or less entirely
controlled by those wheT are non-Communists.
That is the point. Now, how did this
propaganda start? We have the Education Act.
Something was said about it. I am not
examining the Act. Government itself says that
the education that we are now giving is bad.
We want to improve it. Suppose the Act was
bad. It came to the President for his assent. The
President felt some difficulty and he referred it
to the Supreme Court. The Supreme Court
suggested some modifications and with those
modifications the Act was passed. It must be
remembered that ultimately the Act was
approved by the President, the head of the
nation.  The State that originally passed the
Act also made changes in the Act subsequently.
If there was something wrong wth the Act,
the only way open was to get it repealed or to go
to the President asking him to revise his opinion.
Instead of that, there was a students* agitation
on the Education Act as if they are independent
men who have a rightto do  anything. [ am
not going into some of the other things said
about the students but my point is that it does
not lie with the Congressmen to say anything
against the Education Act.  Anybody  may
say anything but nobody can enter int*
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an agitation which is more or less illegal and
unconstitutional. At least Congressmen should
not have joined because that would be
showing disrespect to the President who is
elected by yourselves and who has been given
certain powers under the Constitution. My
point is that the Congress was wrong in
joining the students and others in regard to
this agitation over the Education Act.

As regards the agrarian reforms, I find from
the very same brochure, namely, the
Memorandum presented by the KPCC, on the
very first page it is mentioned by them that
they had been consistently supporting the
agrarian reforms. The Governor in his Report
says that the spearhead of the agitation was the
Education Act. On the Education Act, they did
not oppose the Act wholesale but only a few
sections of the Act. As regards the Agrarian
Reforrns Bill, they say that they have been
supporting it. That being so, I wonder why they
should have joined the other parties
particularly in these two matters. That is an
important question which we have to answer
and reflect upon. I do not want to waste more
time of the House because I am not in the
vortex of the problems or the troublesome area
but I shall only refer to the statement of the
Prime Minister as reported in the Press. I have
not got a copy of his speech but shall read a
few sentences from the Prime Minister's
speech. I am now talking about picketing,
picketing of schools, buses and of Government
offices. I am not referring to other things but to
these in which everybody was concerned. The
whole society, the whole of the State, was
concerned in sending the boys and girls to
schools, in travelling by bus and in going to
Government offices. All these three were
picketed. Now, let us see what the Prime
Minister says. He says "that some
Congressmen brought up the question of
picketing of schools started by Mr. Mannath
Padmana-bhan. He advised them that it was
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utterly wrong and that on no account should
they participate in it. He further on says
that events were happening in Kerala in a way
that things could not be maintained by any rea-
sonable advice. He also says that
Congressmen were prohibited from
picketing schools and, apart from individuals,
they did not do so officially. This is a candid
admission by the revered Prime Minister but
the Congressmen there did take part in what
was called token picketing. 1 have lived in
Bombay where there have been so many
strikes long before Acts relating to labour
were passed. Picketing i6 never peaceful after
a certain number of days. In the beginning it
is—then there is no question of the strength—
but afterwards when those who want to
picket find that their strength is  becoming
less and less, they resort to violence. That is
my experience, rightly or wrongly, and 1
have passed through it during the last sixty
years. I can tell you that picketing is never
non-violent except for the first few days and
except when the people who organised it are
succeeding. The Congressmen themselves,
the Prime Minister says, did take part in token
picketing. He further on says that none in the
Centre approved of Congressmen taking part
in direct action. ~When the matter came up
before the party later, he says they were in a
difficult situation. They were in a difficult
situation because the local Congressmen got
entangled themselves, in this token picketing.
The Prime Minister is held in great  esteem
and affection throughout the country and if he
had put his foot down, if he had said, "I cannot
tolerate any direct action of a picketing kind,
particularly by students", I suppose they
would have stopped this thing at once.
Towards the end of his speech he says that
when the matter came up before the
Congress Party later, they were in a difficult
position. I do not understand what the difficult
position was.  If he had put his foot down, if
he had told the local Congressmen that they
would not be allowed to be Congressmen if
they pro-
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[Dr. P. V. Kane.] ceeded against his
authority, the matter would have dropped
there or at least would have been nipped in the
bud or even would not have assumed the
proportion that it did. That is my honest
conviction. The Prime Minister further on says
that the Congress Parliamentary Board in its
resolution frankly condemned the picketing of
schools and the direct action but that
considering the situation—again he harps on
that—in the context of the entanglement of the
local Congressmen with the movement the
party had suggested token participation and a
progressive withdrawal from the movement.

Proclamation in

The first part is about token picketing. Not
only token picketing but non-token picketing
also they did. The latter part refers to
progressive withdrawal. Later on he himself
says that they wanted the Congressmen
ultimately to get out of it. I do not know
whether they got out of it. Then he goes on to
say; this is a long piece but I will take only the
relevant passages. Then he says, "I do not
know the philosophy of Satyagraha that
Acharya Kripalani advocated there. I do not
know in what circumstances direct action
would be justified nor am I prepared to say
that there should be no Satyagraha at any
time." That is what he says. I need not go into
that. Later on he says, "There was no
Satyagraha in that sense." That is, he means in
the Gandhian sense; that is mentioned a little
above. He says, "There was no Satyagraha in
that sense in Kerala because I have seldom
seen any place so filled with hatred and
incipient violence. There was one thick wall of
violence and hatred everywhere." Then he
says that the Centre had asked the Chief
Minister of Kerala what kind of help he
expected from the Central Government. We
have an article in the Constitution which says
that help may be given. We need not go into
that. It is said here, "The Chief Minister said,
'we were thinking in terms of moral help, not

physi-
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cal."" I think that was the right thing that he
emphasized. He said, "you can give us moral
support" and that will dissolve the agitation or
at least it will become very much less, meaning
thereby that you should have condemned this
movement much more strongly than you did.
That is what the Chief Minister said. "I did rot
condemn it" that is what the Prime Minister is
pleased to say. He did not condemn it. Further
on he says, "I did not condemn the expression
of people's will." No objection to th”t, because
that is given by the Constitution. The
Constitution says you can express your will in
any strong, terms. That was not the point. The
point here was direct action, Satyagraha which
was violent, not nonviolent, stopping buses
and causing inconvenience to people, picketing
buses, schools and even Government offices.
He further says, "I told them, for Heaven's
sake, don't call it Satyagraha." That was
correct. Then he says, "how can I condemn
people's will?" Let it be, but apart from that
there was this direct action. Anyway, nobody
listened .

SHRI DEOKINANDAN NARAYAN: May
I know from my hon. friend if he was in
favour of direct action in the British days?

Dr. P. V. KANE: Certainly, I was. They
were foreigners and they had to be driven out.

SHRI DEOKINANDAN NARAYAN: I
wanted to know if he was in favour of direct
action which was being practised by the
Congress at that time.

Dr. P V. KANE: There is a difference
between the two. Here it is our own
Government. Anyway, I do not want to argue
with you. You can speak afterwards.

MR. DEPUTY CHAIRMAN: Order, order.
Let him continue.

DRr. P. V. KANE: So, nobody listened to
him. So, my submission would be that if the
Prime Minister had'
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exerted the great influence he wields over
everybody including Congressmen and if he
had said particularly to the Congressmen who
are in a majority there next after the Com-
munists—you will find from the figures that
while the Communists secured 60 seats the
Congress secured 42 or 43 seats; I am not
quite sure but ft is somewhere there and the
others got only eight or nine seats; P.S.P. got
I think 9 seats and the Muslims got eight
seats; I think the independents got five seats;
so the Congress was the next big party—if the
Prime Minister had exerted his influence

(Time bell rings.)

I shall require another five or ten minutes;
otherwise I shall stop. I do not represent any
party. If yoa think that

MR. DEPUTY CHAIRMAN: You can
take three or four minutes.

Dr. P. V. KANE: What 1 have been
pointing out is, here the Congress High
Command failed. That is my point. They are
always lecturing to people elsewhere that
people must proceed by constitutional methods
and there should be no coercion. Now, what is
picketing? Picketing is more or less coercion.
When there is a dispute between labour and
employers and there is picketing, that is a res-
tricted thing. When there is picketing by
employees in Bombay, they do . not make me
act in a particular way. They stop only those
who want to work while the majority do net
want to work. There it is picketing of a
restricted kind. But when you picket schools,
when you picket buses, every member of the
community is affected. So, this picketing of
schools and buses should have been put down
with a strong hand, with a strong voice by the
Prime Minister and the Home Minister and the
great men of the party. I am really distressed
by these. My point is if the Congress really
want the people to be law-abiding always they
must themselves be most law-abiding. they and
their followers
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who call themselves as ioiiowers oi Gandhiji.
Gandhiji never advocated violence. His
followers are following only the Satyagraha
part of it. But the need to be non-violent,
peaceful and loving even your enemies, |
think those parts are more or less forgotten.
So, that way this whole movement became
very vast and naturally it embarrassed the
Central Government as well as the local
Government. This is one aspect.

I have got to touch on another aspect. Now,
everybody realises that students are most
undisciplined. Everybody is saying that there
is indiscipline among students. Now, what do
you think will happen if you encourage
students not only to march with torches but
also to picket buses, schools etc.? I shall read
out only one paragraph from the pamphlet
issued by the Publicity Department.

AN. Hon. MEMBER: Which Publicity
department?

Dr. P. V. KANE: Congress Publicity
Department. This is what is said about
picketing of buses by students. This is on
page 26. Those who have got it may read:

"What remains is the picketing of
transport buses. Transport picketing has not
been adopted as a part of the agitation
either of the opposition parties or of thf:
liberation committee. It is the students who
are picketing the transport buses."

That is the point. The students picket the
buses. Then it goes on:

"We would not say that the students are
not doing this. They are also engaged in a
State-wide struggle against this unwanted
Government."

Now, what will be the age of these students?
That is what we have to see. If they are school
students they may be less than 17, if they are
college students they may be about 20 or"21.
I do not know whether they have a four-year
course or a three-year course. In any case
they will be
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[Dr. P. V. Kane.] less than 21. These are the
people who do not want the Government. Re-
member, our Constitution implies that
students should not be engaged in such
practices. Now, what are the qualifications for
being a voter? For being a voter the age limit
prescribed in article 326 is 21 years and not
18. Under the Indian Majority Act a young
man of 19 or 20 may squander the whole
wealth of lakhs of rupees and enter into valid
contracts but according to our Constitution he
has an immature mind and to elect
representatives of the people who are to
govern and pass laws, he must not be a man of
immature mind. Therefore, they have put
down 21 years as the limit. Those who were
responsible for the drafting of the Consti-
tution—many of them most eminent
lawyers—knew all these and they purposely
put down 21 years. Whether it appeals to you
or not, it is a different thing but this is what
they thought. Of course, peaceful meetings are
allowed, whether young or old, but then you
cannot go and say particularly if you are
below 21 that you do not want this
government or that government. How can the
students decide that a government that came
to power by the votes of voters above 21 years
should be unseated? My point is, I am
speaking here as a man who is now near-5
P.M. ly 80 years of age and who has not many
years to live, eager to see students'
indiscipline changed to discipline. I do not
like it very much if this conduct goes on. This
is what is stated there: "They might have
included transport picketing as an item of their
programme. But we are certain about one
thing. The students are not causing any
damage" etc. Who knows, who has taken any
census on this point? For some time they may
not but later on they may do. Later on it is
said: "The students who picket the buses have
only one object in view"—remember this is
most important—"and that is, nobody should
make payment to this Government and travel
in their bus-

Proclamation in
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es". That is, they want to paralyse the
Government. That is the underlying idea. As
somebody said in Kerala—I do not know

who—they wanted to paralyse the
Government.
SHrRi BHUPESH GUPTA: Mr. P. T.

Chacko said it.

Dr. V. P. KANE: I read in the papers.
There is so much in the papers that it is not
possible for an old man like me to keep pace
with the names, places and 60 forth. It is
difficult to pay sufficient attention to them for
an old man like me. So, they wanted to
paralyse the Government. We are here faced
with this students' indiscipline.

Now, let us turn to the Governor's Report.
The Governor refers to it and does not say
what is in contemplation. As a summary I
have nothing to say about the date. That does
not mean very much to me. My stand is not
that. My point is what he says about students'
indiscipline. If you turn to page 13 where he
sums up the evidence against the Kerala Gov-
ernment, he puts on that page one after
another heaps of certain items. Let us see what
he says about students. That is the most
wonderful thing. He says just in the middle of
that page: "All non-communist student
organisations are participating in the
struggle." If it was so in fact, he should have
added one word that they should not have
done so. That would have been better.

Dr. W. S. BARLINGAY: That was not a
part of his business.

DRr. P. V. KANE: No question of part. Here
I am reading from it. That is not the only
thing.

Dr. W. S. BARLINGAY: He is only
stating facts.

DRr. P. V. KANE: Very good. Let him state
facts. (Interruptions.) I am saying that in the
beginning you should not allow them to do it.
What
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is his reply to that? What is your reply,
never mind the Governor?

Dr. W. S. BARLINGAY:
to report.

He has only

Dr. P. V. KANE: My point is, should you
as Congressmen, not as other people but as
Congressmen particularly because it is your
Government at present and you are the largest
party, should you allow students to take the
law into their own hands and try to unseat a
Government elected by the people who have
the right to vote when they have no right to
vote? Let the Communist Government or any
Government come. My point is not that. My
point is, you are laying down a very dangerous
precedent. Provided you make sufficient noise,
provided you make sufficient agitation,
everybody will think that a Government can be
unseated in a State. That is the point I am
driving at. We do not want that. We already
had plenty of trouble before we attained
independence. We do not want this impression
to be carried. You have a large number of
papers saying '"resign" and four papers of
Communists saying "don't resign". Are we
going to say that this is a good thing? I do not
say that ultimately I will hold that this
proposition may be carried this way. That is
not the point. The point is .

SHRI SONUSING DHANSING PATIL
(Bombay): What will you say about those
Bombay papers who have lost all sense of
decency?

DRr. P. V. KANE: I am not dealing with
Bombay here. We are dealing here with what
has happened in Kerala.

Dr. W. S. BARLINGAY: Does he approve
of that?

Dr. P. V. KANE: Nor do I say that I
disapprove.

SHRI P. N. RAJABHOJ: You are from
Bombay. Will you explain?
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DRr. P. V. KANE: I have nothing to do with
Bombay at present. I do not want to spend
more time than what is absolutely necessary.

relation to Kerala

The next point is, I have already submitted
that as regards the Education Act the President
has assented to it after some changes were
made in it. The Act was there and the Kerala
Government only acted under certain
provisions of the Act. The proper method
would have been to get that Act changed.
After all, what could these people have done?
Supposing at the next elections they have been
turned out, you could have got the Act
changed. That is all. In England the Labour
Party did some things by way of
nationalisation. The Conservatives came again
and did away with some of those things. So,
anybody could have done that. What is
important is not this tremendous upsurge. That
is not the thing. If it were so, our democracy
will mean nothing. If it once goes about that
way anything done by the State Government
or the Central Government, will lose its
meaning. If you make sufficient noise, if you
create sufficient trouble, if you create a body
of students who will picket buses in order that
nobody will pay to the Government, who will
picket schools—this was the impression that
was carried by some people. Here is a
pamphlet .

MR. DEPUTY CHAIRMAN: It is time you
finish.

Dr. P. V. KANE: 1 want five minutes
more.

MR. DEPUTY CHAIRMAN: You have

already taken ten minutes.

AN. HON. MEMBER: Let him go on.
quite interesting.

Itis

" (Interruptions.)

DRr. P. V. KANE: I want only five minutes.
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MR. DEPUTY QHAIKMAIN: 1 nave a
large list of speakers.

DRr. P. V. KANE: Here is a pamphlet of the
Kerala Congress Publicity —Department
containing  selections  from  different
newspapers, 27 or 28 newspapers. I will read
one sentence to show how the attitude of the
men at the tdp of the Congress organisation
was interpreted. I am quoting from a passage
in a journal called "Thozhlali"—I do not know
how to pronounce it. "Nehru had made it clear
even a month ago that he did not like
picketing of schools and buses." Then this is
the important sentence: "Even then he did not
oppose the token picketing' of government
offices." 1 do not know whether the Prime
Minister accepts this. This appears in the
paper and Congress people will be surprised.

MR. DEPUTY CHAIRMAN: You should
close now.

Dr. P. V. KANE: There is one more
sentence on the next page: "Mr. Nehru even
while disapproving picketing has tolerated
token picketing of offices."

st qio Ao TEMWIA @ H STFAT
gl & fa AFITET & AR P
forafer mredgr st 4 ?

Dr. P, V. KANE: That was against the
British Government.

(Interruptions.)

MR. DEPUTY CHAIRMAN:
understand this disturbance.

I cannot

SHRI B. B. SHARMA: Was it not a fact
that even then you opposed it?

MR. DEPUTY CHAIRMAN: Order, order.
Mr. Sharma, please don't disturb him. This
sort of disturbance should not be made.

Dr. P. V. KANE: I hold no brief either for
the Communists or for the Congress. My
point is that the
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Communists did certain things in a hasty and
tactless manner. They might have been guilty
of certain things. These people know each
other well and they will deal with each other.
My point is that in the first flush of victory
they did certain things. The Congress might
have done certain things. I do not want to go
into that point. It is said that power corrupts.
It was said so by a professor of Oxford.
Chanakya said two thousand years ago:

When a man gets "adhikar", power, his
mind is warped. That is what he said two
thousand years ago. The remedy was not to
throw them out. What I am at present saying
is that the Communist Government might
have been guilty of mistakes, they might have
been guilty of certain things. They must have
been guilty of some thing. There is no doubt
about it. But that does not mean that they
should do it in that way.

Now, as regards this particular motion,
about the application of article 356 of the
Constitution and the Proclamation, look at the
wording. Ordinarily, if you say that you are
guided by the Constitution, then we have no
alternative but to accept it. The wording is that
the President has to be satisfied on a report of
the Governor or even otherwise that a
situation has arisen in which the government
of the State cannot be carried on in accordance
with the provisions of the Constitution. The
President may issue a Proclamation in that
case. My point is, there it is not in his
discretion or anything like that. Simply his
mind has to be satisfied and that may be
satisfied not necessarily by a report; otherwise
also it can be done. That is the Constitution.
The President's mind is known only to the
President. Therefore, my point is we have left
with no alternative but to accept this motion.
All that [ said is by way of caution against the
impression that will be created.
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(Interruptions.)

Mr. DEPUTY CHAIKMAN:
order.

SHrRI BHUPESH GUPTA: We have to be
satisfied.

Order,

SHrI B.  SHIVA RAO
Deputy Chairman, Sir, at this stage of the
debate when so much has been said in
support of the motion made by the Home
Minister this morning, and really speaking, so
little  against it—I  know my  hon. friend
opposite made an hour-long speech, though I
did not see  much that was relevant in
that speech—I find that there is not much one
can say along the lines the debate has
followed so far. The motion before the House
for the endorsement of the President's
Proclamation, I have no doubt, will be
carried by an overwhelming majority
tomorrow. But it seems to me that implicit
in  this formal motion which has to be plac-
ed before Parliament under one of the
provisions of the Constitution is a real issue
concerning the future, and that issue is,
how shall we— both Government and
Parliament— deal with a  situation ~ which
arose recently in Kerala, should one arise in
any other State in future? Sir, as I listened
to the last speaker, I shared with him some
of the misgivings he expressed in regard
to resort to direct action.  Although I am
speaking from these Benches, I have from
the beginning of this crisis in Kerala striven
honestly to take an objective and impartial
view of the whole situation. =~ When the
movement first started, 1 addressed a public
appeal to my friends in a portion of Kerala—
the northern-most portion of that State—which
at the time  of the States reorganisation was
most unfairly and  wrongly transferred
from my home district to Kerala. I made a
public appeal through  a Kannada paper in
my home district asking my friends not to
support that direct action movement, because I
took the view then—and I still take that
view—that in a free Constitution like ours
based on adult-

(Mysore): Mr.
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franchise, there should be no room for
direct action. After all, we have pledged
ourselves to the principle of the supremacy of
the ballot box and from that  principle we
should not deviate, whatever the
circumstances may be. Having said that, I
must also say  that | have read all  the
literature that has been supplied  to us, the
various pamphlets that  have been sent to us
and also the summary of the Governor's
Report. Because I come from a district which
is onthe borders of Kerala—and I know
Kerala intimately well—in taking part in
this debate, I feel you  will never get a real
picture of the situation that has developed in
that State unless you have spent at least a few
days in some part of Kerala while the
Communist Party was in power. Sir, I had that
experience about ten months ago when I visited
what was once part of my constituency
when I was a member of the Lok Sabha, and 1
saw for  myself the abject terror in
which the population of that part of Kerala
lived. No one ;an realise, unless he has had
that experience, what it means to the
ordinary person if he is denied police
protection when he is waylaid and robbed of

relation to Kerala

whatever he has. Life and  property in
that part of the State—and. in every other
part of the State—have not been secure
except for those who supported the
Communist Ministry or who were
members of the Communist Party. Sir, it is
difficult in a  debate like this to  bring to

the House a vivid appreciation of the
atmosphere that has prevailed in Kerala and
without it, [ say, it is not possible to  take
any real part in this debate.  After having
visited that part of Kerala towards the end
of last year, I brought all the facts to
the notice of the Prime Minister and the Home
Minister, and 1 regret to say that no action

was taken. No  action  was taken until
recently when the Central Government felt
compelled  to intervene because the
people  of Kerala felt, after having gone

through that experience for 28 months, that
they had no other course left to
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[Shri B. Shiva Rao.] them except to resort
to direct action. I regret as much as tne tast
speaker does, that this development should
have taken place and I believe if I may
borrow the language of the President of the
Congress, that the Central Government's
intervention was long overdue in Kerala. As |
listened to the Minister of Home Affairs
when he moved the motion this morning, I
felt the whole of that speech was a powerful
plea in favour of Central intervention. Only it
should have taken place a year or eighteen
months ago, and not only a few weeks ago.

Sir, I want to give the House a very brief
account of the manner in which the
Communist Ministry has carried on its
administration. I have had my direct sources
of information from that part of Kerala which
was once part of my constituency and a part
of my district. There have been cell courts
which have been functioning and here I hold
a photostat copy of an order passed by one of
the cell courts known as the Raitha Sangha
which means Tenants' Association.

DRr. A. SUBBA RAO: What does it mean?

SHRI B. SHIVA RAO: All the members of
that association are either members of the
Communist Party or are supporters of the
Communists.

DRr. A. SUBBA RAO: You are completely
wrong in it.

SHRI B. SHIVA RAO: My hon. friend will
have his own chance to speak. I did not
interrupt any one of them when they
were speaking.

Sir, it is an order in Kannada, and
translated, it runs something like this. This is
addressed to two Muslim landlords of
Moodambail village in Kasar-god Taluk.

Dr. W. S. BARLINGAY: By whom?

SHrR1 B. SHIVA RAO: This is an order
passed by the cell court known as the
Raitha Sangha, members of
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which are either Communists or supporters of
the Communist Party.

relation to KeTala

It reads:

"You are informed that some members of
the Committee of our Sangha had gone and
seen the plot belonging to you both and
regarding which there is a dispute between
yourselves and Korikodiya Sub-banna Rai.
On enquiry, we found that you were not
there. You are summoned to appear before
the-Committee . . ."

These two landlords did not appear.

"On enquiry we found that youv were not
there and therefore we' decided to postpone
the consideration of the dispute to a future
date. Meanwhile, both parties shall not
trespass on the plot and neither side shall
effect any improvement thereon. The
Committee may meet immediately to decide
the dispute."

DRrR. A. SUBBA RAO: Does the hon.
Member .

MR. DEPUTY CHAIRMAN: Order, order.

Dr. A. SUBBA RAO: One thing . . .

MR. DEPUTY CHAIRMAN-. Order, order.
Please sit down.

DiwaAN CHAMAN LALL: Mr. Deputy
Chairman, may I, on a point of order, draw
your attention to rule 197(9) on page 103 of
the Manual which says—

"A member shall not obstruct
proceedings, hiss or interrupt and avoid
making running commentaries when
speeches are being made in the Council."

If the hon. Member chooses to give way, an
hon. Member is within his rights to interrupt,
and if he does not choose to give way, then he
cannot interrupt. Unless the Member yields
you cannot stand up and interrupt.
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MRr. DEPUTY CHAIRMAN: I cannot
allow these things. It is all right if the hon.
Member yields.- Otherwise, I will have to
take serious notice if such things are
repeated.

Dr.R. B. GOUR:
take such a serious
ther hon. Member
that side.

Sir, you did not
view when ano
interrupted  from

MR. DEPUTY CHAIRMAN: It is meant
as much to the other side as to your side.

Dr. R. B. GOUR: But you were not so
serious

SHRI B. SHIVA RAO: I thank my friend,
Diwan Chaman Lall, for his helpful
intervention, but he and I know our
Communist friends for the last thirty years,
if not more, and nothing hurts them more
than truth.

Sir, this order which I read out, is a typical
one passed by Communist cells in that Taluk,
and probably elsewhere. These Sanghas, so-
called, consist of day labourers, unemployed
people in the villages and some rowdies.
These cell courts threaten the villagers who
are made to believe that everything that they
do is being sanctioned by the Communist
Ministry in accordance with the wishes of
the Communist Party. And there are many
instances in that region, Sir,—I take this
from a report which I received only two
weeks ago, there are many instances in
which when any agitation is carried on by a
Communist resulting even in a petty injury to
a Communist, Communist M.Ps, visit the
place and threaten the police by making
speeches and getting them transferred in
some cases. Members of the Raitha Sangha
assert that even if they are parties to any civil
litigation, they will not receive court notices
without the sanction of their president.

Sir, 1 was under the impression that
perhaps these were exceptional cases in
isolated parts of Kerala. This, particular
region to which [ am
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referring is the northern-most part of Kerala,
far removed from Trivandrum. But to my
regret I found ample confirmation for this,
that it is a general phenomenon in the whole
of that State, from the summary of the
Governor's Report. I will not read much of it
because my hon. friend, Mr. Madhavan
Nair, has already referred to the Governor's
Report in some detail. I would only say this,
Sir, that the Governor has said in his
Report—

"that the Government (that is, the
Communist Government of Kerala) was
really putting a premium on violence as
long as it related to members of their own.
party or their sympathisers."

And in another part of the Report
it is stated:
»

"A general feeling of insecurity grew
among non-Communists when it was
found that "double standards" were being
adopted in the implementation of all
policies."

* * * .

"The demoralisation of services,
especially the police, began with the
enunciation of the new police policy by
the Chief Minister."

Not only Communist leaders but even
Ministers, according to the Governor,
"constantly spoke about the 'anti-people’
conduct of police officers."

Sir, I will not deal with other aspects of the
situation, as it has developed, because they
have already been dealt with by two of my
predecessors. But I would like to refer now to
certain inherent weaknesses in our Cons-
titution which, to my mind, are responsible for
some of the developments which have taken
place in Kerala. The first point that I would
like to make is that the Governor in a State— |
regret to have to say this—the Gov-[ ernor in a
State under the present ; Constitution, ag it
has been worked,
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[Shri B. Shiva Rao.] is not much more
than a glorified figurehead. I remember, Sir,
that one Governor had said to me: I cannot
ask for a file or a paper unless the Chief
Minister of the State is pleased to send it on
to me; I have to make peridical reports to the
Centre, but without authentic information I
fall back upon newspaper clippings.

Another Governor had said to me— he is
no longer alive—Can you imagine my
humiliation when I see the announcement of
a session of the Legislature first in the '"Times
of India' before the Ministry passes on that
information to me? And that was in a
Congress Ministry.

One lesson, Sir, which I think we should
draw from the developments in Kerala is that
the Governors in the States should have some
of the status and the powers that they enjoyed
in the old days restored to them. The
Governor, it seems to me, can play a very
useful part in the development of the
Constitution by being a kind of balancing
force; he can advise the Ministry, restrain it if
it is going too far, and in the last resort, he can
make a frank and objective report to the
Centre. It is not the case under the existing
circumstances, and it is because the Governor
of a State has been reduced to that position
that this dangerous tilt occurred in a State like
Kerala. I would therefore suggest, Sir, to the
Home Minister here that while, no doubt, we
shall pass this motion tomorrow, for the future
I would like the Home Ministry, in fact the
whole Government, to consider whether we
cannot by means of a convention, if not by a
constitutional amendment, whether by a
convention we cannot restore to the
Governors some of their status and some of
their prestige.

Sir, in the course of the debate it was
suggested that the Central Government
waited all these months to intervene in
Kerala, because it did not
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want its own position to be misunderstood,
especially as it was dealing with a
Communist Ministry ~But that, it seems to me,
with all respect to the Minister for Home
Affairs, is a somewhat vulnerable position to
take up, because the primary duty of the Cent-
ral Government is the protection  of the life
and property of the people in the country, not
the fear of being misunderstood by any
particular Ministry and I regret more than I can
say that the people of Kerala, in lakhs, all
though the State, should have been driven to
this dangerous course of action through
despair and  frustration. And here again, [
would like to say, is an inherent weakness in
our Constitution. When our Constitution
was being first framed, in the first draft
which was circulated to Members of the
Constituent Assembly, it was suggested that
the President's powers should be divided
into  two categories; one, for the discharge
of which the President would rely on the
advice of his Cabinet of the day, and the other,
which was put into the category of special
responsibilities, in which was mentioned
particularly the threat of a breakdown of law
and order in any State; in regard to the
discharge of his special responsibilities it was
suggested in the first draft of our Constitution
that the President should have the advice of
a Council of State.  The Council of State,
framed more or less on the lines of the Privy
Council in Irish Free State, would have
consisted of the Prime Minister of the day, the
Chief Justice of the Supreme Court, the
Attorney General, the Vice-President, the
Speaker of the Lower House and every ex-
Chief Justice of the Supreme Court. 1 will
make a brief quotation from the note drawn
up by the Constitutional Adviser when he
circulated the first Draft. It says:

"These provisions have been adopted
from the Irish Constitution. As already
pointed out, the Council of State is a sort of
Privy Council whose advice shall be
available to the President whenever he
chooses tc obtain it in all matters of
national importance in which he is
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required to act in his discretion. An
institution of this kind may be useful in
India for various purposes."

It seems to me that had that provision found a
place in the Constitution, as finally adopted,
we would have today a Council of State. We
may call it by any other name because this
House is called the Council of States and it
might lead to some confusion. Whatever name
you may give to it, like the one in the Irish
Free State, we would have a. body of eminent
persons belonging to no particular party, but
with strong judicial element, which the
President would have consulted before taking
action of the kind he has done in regard to
Kerala. Sir, a Constitutional amendment of
this kind is certainly impracticable, but I
would respectfully put it to the Government
that nothing can prevent the President and the
Prime Minister from coming to a mutual
agreement whereby such a Board of Advisers
can be formed with the Prime Minister, the
Home Minister, the Vice-President, the
Speaker of the Lok Sabha, the Chief Justice of
the Supreme Court and the Attorney-General
to advise him in regard to all representations
whether they come from Keraia or from West
Bengal or from any other State. It seems to me
that if the President, after consultation with
such an eminent body, comes to a decision, the
whole country would accept it as having been
guided on the merits of the case and not in-
fluenced by any partisan point, of view.

Sir, I do not want to take more time
because there are many more speakers to
come after me. But there is only one
suggestion I would like to make to the
Government before I sit down.

There is, at the present moment, dealing
with Kashmir, a separate Secretary for
Kashmir Affairs who is attached either to the
Home Ministry or to the External Affairs
Ministry. I would like to suggest to the
Minister
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for Home Affairs that this suggestion should
also be considered in regard to Kerala. |
would like to see at the Centre, attached either
to the Prime Minister's Secretariat or to the
Home Ministry, a Special Secretary who will
deal entirely with Kerala affairs so that there
may be no avoidable delay in the dispatch of
business so long as Parliament has to deal
with the affairs of Kerala.

relation to Kerala

SHRI JASWANT SINGH (Rajasthan): Mr.
Deputy Chairman, Sir, the Home Minister has
come before this House to seek approval to
the Proclamation of the President in regard to
Kerala. Sir, this is an ordinary provision of the
Constitution and under certain circumstances
such things have happened and might happen
again. This is not the first time that
intervention by the Centre has come in the
States. As far as I can remember, there have
been four interventions after we attained inde-
pendence. There is the case of Punjab; there is
the case of Kerala when the Congress
Ministry was there; at one time there was
intervention in Rajasthan also in 1950; and an
intervention in the case of a non-Congress
Ministry in PEPSU.

Sir, when such interventions took place we
find that there was not so much fuss or so
keen interest evinced in the country and
outside the country also. Therefore, we will
have to apply our mind to find out the spe-
ciality about Kerala that the Proclamation of
the President has evoked so much interest all
over.

Sir, at this late date the Proclamation has
been promulgated by the President in Kerala.
We have heard debates in the other House. I
have read every speech that was made in that
House. Here too, from the very beginning, I
have been very attentively listening to the
speeches made in the House. I would submit
that there have been certain discriminations in
matters of intervention, and I would be very
pleased if the hon. Home Minister, when
he replies,
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[Shri Jaswant Singh.] throws some light as
to the reasons for these discriminations from
time to time.

Sir, as far as Punjab, Rajasthan anti Kerala
are concerned, I would call it only a family
quarrel. Naughty boys were made to sit on the
carpet and spanked. Afterwards they were
promoted to the posts of Governors or
brought to the Centre and something like that.
But, in this particular case I do not know what
is going to happen to the Chief Minister and
the other Ministers.

We have been told by the Government that
the delay in taking action in Kerala took place
because it was a non-Congress Ministry. Sir, I
would like to remind the House that in
PEPSU also there was a non-Congress
Ministry when the Centre took over there as
soon as they found that there was misrule.
Therefore, while dealing with Kerala we have
to examine the whole position from a non-
partisan angle and in a dispassionate manner.

From the speeches made in the Lok Sabha
and here, what do we find? We find two blocs
arrayed against each other. Each side put up
before the Houses a catalogue of misdeeds
and sins and acts of omissions and com-
missions of the other side. Therefore, the
whole issue has become befogged. So, in
order to come to the real situation we will
have to examine the whole issue in a non-
partisan spirit and in a dispassionate manner.
Sir, if the Government had taken action
against the Kerala Government immediately,
there would have been no objection at all. As
has often been stated in this House, they were
doing certain horrible things for a very long
time, and even the Governor has mentioned
those things in his summary report. If action
had been taken immediately, there would
have beer, no objection, because it would
have been according to ths provisions of the
Constitution and we would have lent our
wholehearted support to the Government in
regard to that matter. But
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why have the Government delayed their action
for so lor?g? And, Sir, the justification that
has been given by the Home Minister in his
opening speech and also by the Home
Minister in the other House in his opening
speech as well as in his reply to the debate is
not at al] convincing. We know that our
Government is very brave. It is not afraid of
anybody. It could easily have taken action
against the Communists. We have already lost
our friendship with China, and at the most
probably we would not have cared for our
friendship with the U.S.S.R, if it had taken the
side of our Communists, because our
Government is so strong that it does not care
for the strength of any nation. But then what
was the matter? The Communists were doing
such horrible things and we were going
through that trial in Kerala for all those 28
months. And the Government was sitting idle
for all this time. It seems that the Government
has failed in its duty towards the people of
Kerala. Now it comes forward at this stage to
seek the approval of Parliament for this
Proclamation. Of course, it would get the
support of this House, as it has of the other
House, because it is in a majority. But no
credit can be given to the Government for the
delay which has taken place and for the
manner in which it has made a mess of the
whole thing.

Sir, we all know that these political parties
have got their own ideologies. There is the
Congress Party which has got its own
ideology. Then there is the Communist Party
which has also, got its own ideology. When
the Communist Party assumed power in
Kerala, did the Congress expect that the
Communist Party would oblige it by carrying
out the Congress ideology? In that case, Sir,
they would not have been the members of a
different political party at all. Our Communist
friends have got their own ideology to which
they are devoted. They have a mission of their
own to fulfil -that ideology. Therefore, Sir, to
every thinking man it was quite clear that
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when the Communists assumed power there,
they would have only their own programme.
Just now, Sir, one hon. friend mentioned that
when the Labour Party was in power in the
United Kingdom, they had nationalised many
things, but when the Conservatives came back
into power, they denationalised many things.
So, it was quite clear to every thinking man
that the Communist Government in Kerala
would advance only the cause *of their own
party. And moreover, <Sir, they had full
justification for doing so just as the Congress
has full justification for furthering its own
programmes.

Sir, I would submit that man by nature
is'fond of power. After independence, Sir,
power was inherited in this country by the
Congress. (Interruption). Well, my hon.
friend says that it was inherited by the people
but snatched away by the Congress. 1 do not
know which thing is true.

DR. ANUP SINGH (Punjab): Both are true.

SHRI JASWANT SINGH: My friend says
that both are true. Let both be true. But in any
case, Sir, power was with the Congress for so
many years, and we can well realise how
painful it was for the Congress to have been
dislodged by the Communist Party there. But,
Sir, we have to go deep and find out as to why
this thing happened. This thing happened be-
cause the Congress Government there did the
same thing  which the Communist
Government did or which The Communist
Government is alleged to have done during
the last 28 months of its rule. If the Congress
had done its duty towards the people there, if
it had done justice to the people there and if it
v had been fair to the people there and had
been mindful of its duty, then certainly, Sir,
with the backing of the Centre and with lakhs
and lakhs of rupees at its disposal, and with
people like Mundhras prepared to oblige it—
from my part of the country—there could not
have been the slightest doubt that the

[ 24 AUG. 1959 ]

relation to Kerala 1688

Congress would not have been dislodged in
Kerala. But it was dislodged because of its
own acts of omission and commission and it
was responsible for all those things that are
now happening in Kerala.

As my friend, Dr. Kane, pointed out that he
did not hold any brief on behalf of the
Communists, I also beg to submit that I hold
no brief on their behalf. I am very far-off from
their ideology. And if they come into power,
people like me would be the worst sufferers.
That thing I know perfectly well, because our
ideologies are so different. I am much near
the Congress than our Communist friends.
But if we have to see things in fairness, then I
am afraid people like me cannot lend their
support when the Congress wants our
approval at this late hour for this
Proclamation.

Suri B. B. SHARMA: May I know
whether he would have supported it if it had
come ten months back?

SHRI JASWANT SINGH: Certainly yes.
But if you want us to join your sins, I am not
prepared to do that. Now, Sir, we have been
told by our friends how bad and dangerous the
Communists are. The crux of their speeches
all through has been that they are very
dangerous people, they are very bad people
and they do not deserve to rule lest they
should utilise these democratic processes in
order to destroy our democracy. That is the
crux of their speeches.

SHRI H. P. SAKSENA: And hence support
the Proclamation.

SHRI JASWANT SINGH: That way, you
can as well ask me to support your sins. If our
Communist friends are s"o bad and so
dangerous as our Congress friends are saying,
then I would be with them if they outlaw the
Communists. There are countries in this
world which do not care for the Communist
Party and which have outlawed the
Communists.  Similarly,
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[Shri Jaswant Singh.] Sir, in certain
other countries—Communist
countries—they  have outlawed the
other parties. And there is nothing
wrong in it.

SHrRI AKBAR ALI KHAN (Andhra
Pradesh): But it is against the fundamental
principles of democracy and of decency.
You can outlaw only dacoits.

SHRI JASWANT SINGH: Sir, if I had
got enough time at my disposal, 1 would
have replied to all those things. My friend
knows it that the Congress Party has
violated certain fundamental rights of the
people to a very great extent. That thing
can be proved. And I am sure that before
he joined the Congress, he was also of the
same opinion. Anyway, Mr. Deputy
Chairman, you will bear me out that during
the last four years I have never interrupted
any hon. Member and I have never opened
my lips. I would, therefore, request that I
may be given a little time to speak in my
own way.

MR. DEPUTY CHAIRMAN: Let there
be no interruptions.

SHRI JASWANT SINGH: Therefore it
will be quite fair that if the Communist
friends are so dangerous that they do not
deserve to rule, then certainly outlaw them
and every sensible man will be with the
Government but what have we seen? We
have seen that as soon as the Communist
Party took the reins of the Kerala Govern-
ment in their hands, the Congress
organisation as such got perturbed.
Charges began to be framed and if wc see
closely the charges framed soon after the
Ministry came to power, they are more or
less the same charge? which now, after 28
months, are framed and circulated to the
general public.

AN HON. MEMBER:
firmed.

They are con-

SHRI JASWANT SINGH: It is, there-
fore, very difficult to understand the
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position they are taking that the time has come
for the President to take over the Kerala State
in his hands. It should have been done then
and there. There also, as my friend here was
saying just now, we respect the fundamental
rights and therefore we do not outlaw the
Communists. It is very kind of him and I am
sure the Communist friends are very grateful
to him also for this little consideration that he
is paying to them otherwise I would certainly
join the Government in outlawing them
provided they are as dangerous and as bad as
the Congress depicts them to be.

SHRI M. BASAVAPUNNAIAH: That is
again what they depict.

SHRI  JASWANT SINGH: Therefore,
before this action was taken, was it not
incumbent on the Government of India that they
should have taken  other necessary
constitutional action in the matter? They
could easily have brought a  no-confidence
motion against the Ministry and turned
them out. They could have done it. As my
friend said—I do not remember who the hon.
Member was but one friend from this side
stated— that either the President of the Con-
gress or the General Secretary of the Congress
had actually gone to Kerala to buy over the
independents or other members but he failed.
There is no dearth of money with them.
They could have given and anybody would have
fallen a prey to the temptation if Rs. 10 or 15
lakhs were given to 3 or 4, Members and they
could have been bought over and thus the
Ministry could have been thrown out. But it
must be said that the Members of the Congress
Party may probably fall a prey to this
temptation; but Communists are the people
with  some mission, they are devoted people
and probably that is why they could not be
tempted by this offer butin  *my case, publicly
at least they could have made some show by
bringing a  no-confidence motion against the
Government in Kerala. If they had done that
at least, then people like me-
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would be satisfied that the Government had
done one constitutional art. If this was not
done and the Communists were running
amuck and -were doing all sorts of things in
Keraia all round, certainly some discussions
could have been held with the Mmis-try.
They could have been called up to the Centre
and asked: 'Why are you doing these things?'

Here in regard to the charge-sheet which
was supposed to have b->en given by the
K.P.C.C. against the Communist Ministry,
there was an argument between the Law
Minister and our friends this side and the
Law Minister says that the charge-?heet was
given and these people say that it was not
given. As an independent man I would like
to know what is the fact, and I will be happy
if the letter, with which the charge-sheet was
forwarded to the Kerala Ministry, is placed
before th, House or shown to us privately
that under that letter the charge-sheet was
forwarded. If it was not forwarded and if in a
friendly way it was shown, then I cannot say
that it was officially given to the Ministry.
Therefore, at this stage to take a drastic
action against them in this manner is
certainly not fair and I would go to the extent
cf saying that it is even unconstitutional.

Sir, Dr. Kane, in his own characteristic
manner, stated as to whether the Congress was
justified in associating itself in the direct
action. We know that all the parties joined to-
gether, all the anti-Communirts joined
together, in ousting the Communist
Government. They did not do any of the
constitutional acts which it was incumbent on
them to do but now when we are a free people,
when there is 2 constitutionally and legally
formed Government in any State or at the
Centre, was direct action justified? I would like
to know whether the Congress Party as such,
whnich is the strongest and the biggest political
party in the country and which is ruling at the
Centre, should have been a party to a direct
action tn oust |
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a Government of a federating unit of this
country. Not only that. But it » is a matter of
regret and a tragedy of the worst kind that the
Congress took the leading part in the direct
action, throwing all canons of democracy and
morality to the winds. In this connection I
would say. . .

Dr. W. S. BARLING AY: Did they take
part in any violence?

SHRI PERATH NARAYANAN NAIR:
Oh Yes.
(Interruptions.)

SHRI JASWANT SINGH: I would go to
the extent of saying that in this direct action
not only the Congress organisation was
involved but the Congress Government was
patiently looking at the events taking place
and they never condemned it. Therefore, it
could be said that the Central Government
which was in the place of a father—because
we have a federation where the Centre is the
father and the federating units are the
children—was watching the son being
murdered and they had a hand in it.
Therefore, there cannot be any worse
condemnation of the Congress Government
than in regard to their taking part in the
direct action. The worst thing is this that they
took part in the Deliverance Day when it was
observed by the Opposition. Have they
forgotten the Muslim League action of
observing a Deliverance Day against the
Congress Governments? [ realise that
political memories are very short but I never
realized that the bitter experience that the
country had when our motherland was cut
into two pieces as a result of the Deliverance
Day, would have been forgotten so easily.
Very significantly on this question of
deliverance, a paper says:

"The decision of the Kerala Congress to
observe June 2 as 'Deliverance Day'—a
prelude to its aggressive agitation to
overthrow the Communist Ministry in the
State—has all the marks of the
'Deliverance Day' staged by the Muslim
League prior to Partition.
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[Shri Jaswant Singh.]

The ghastly tragedy that followed the
League's 'Deliverance Day' is now a matter
of horror-laden history. Yet today
Congress, which should have learnt the
lesson has ganged up with the very same
Muslim League and other parties in Kerala

(NIl

to stage another 'Deliverance Day'.

Proclamation in

Dr. W. S. BARLING AY: Please tell us
whether there was any case of violence.

SHRI JASWANT SINGH: Excuse me. Two
friends went to 6 P.M. hear a Ramayana recital
and after hearing it for the whole night, next
morning one of them asked the other, "What is
Sita's relationship to Rama?" Similarly my
hon. friend here, after having heard the whole
day from twelve o'clock up to six in the
evening, the horrors and other things that had
taken place there from hon. Members here,
now asks me at this late hour as to what has
happened in Kerala.

DrR. W. S. BARLINGAY: I never asked
that.

SHRI JASWANT SINGH: So I had better
not reply him.

Dr. W. S. BARLINGAY: HorroTS
perpetrated by whom?

SHRI JASWANT
the

SINGH: Sir,

MR. DEPUTY CHAIRMAN: There are a
large number of Members to speak and I
would like you to finish your speech today.

SHRI JASWANT SINGH: We have got one
hour, Sir.

MR. DEPUTY CHAIRMAN:  No.

SHRI JASWANT SINGH: Our group has
got one hour.
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MR. DEPUTY CHAIRMAN: No, you have
got 30 minutes and you have already taken
twenty-seven minutes.

relation to Kerala

SHRI JASWANT SINGH: 1 will take
another ten minutes and the other friends will
take the rest.

MR. DEPUTY CHAIRMAN: But I would
like you to finish your speech today. Many
more want to speak and so please take another
two or three minutes and finish the speech.

SHRI JASWANT SINGH: It is our
responsibility and we will divide our time.

MRr. DEPUTY CHAIRMAN: No no.
Tomorrow we have to close the debate at four
o'clock and you have only three hours. The
Prime Minister and the Home Minister are
also to speak. Even now I do not know if
sufficient time will be available to the Opposi-
tion Members.

SHRI JASWANT SINGH: I agree, Sir, and I
am prepared to obey your order. I am always
ready to do so and I will not trespass the time
even by a minute. But the point is we have
been given one hour and.. .

MR. DEPUTY CHAIRMAN: Not one
hour, but only forty minutes.

SHRI JASWANT SINGH: No, it is one
hour, I understand.

MRr. DEPUTY CHAIRMAN: No, I have
got the list here. The Democratic Group has
40 minutes.

SHRI JASWANT SINGH:
forty minutes?

MR. DEPUTY CHAIRMAN:  Yes.

Only

SHRI JASWANT SINGH: If that is the
position, I shall end my speech in another five
minutes, Sir.

Having brought about this situation for
which the entire responsibility rests on the
shoulders of the Congress Government they
come out with the statement that the policy of
the Communist Government had raised walls
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6f hatred which had rent the people of the
State into two irreconcilable camps and that
this intervention has thus become inevitable.
And now the approval of Parliament is
sought. This artifically created crisis in Kerala
became the focus of international attention
also. The issue at stake is not so much the fall
of the Communist Government in Kerala as
the fall of parliamentary democracy to which
India is wedded. And then we have been told
that there has been a genuine upsurge in
Kerala. The Prime Minister said so and the
Home Minister also said so here that there
was an unprecedented upsurge. I would like
to know whether the upsurge in Bombay after
the decision of the States Reorganisation
Commission was anything less than that. And
similarly, what has happened in the Punjab to
the Hindi Samiti people particularly and what
about the incident in Feroz-pore Jail? My hon.
friend was speaking about the horrors in
Kerala.

Proclamation in

Dr. W. S. BARLINGAY: I have said
nothing.

SHRI JASWANT SINGH: I would like to
know from my hon. friend whether in any
country, in even the most dictatorial country,
sick people, people in the bath-rooms, people
dining, prisoners in jail could be beaten in
hundreds and most ruthlessly. And some
people were even killed.

PERATH NARAYANAN
In Salem Jail it happened.

SHRI
NAIR:

SHRI JASWANT SINGH: And the enquiry
says that it was a heinous crime that they had
committed. And what action have they taken
against the Government of Punjab? Sir, I will
finish just now. Our Constitution is of the
federal type with a Centre and federating
States and it is the duty of the Centre to
intervene for the protection of a legally
constituted State Government, whatever party
might have formed that State Government.
But what has happened here? The Centre has
intervened, not

46 RSD—S.
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for the protection of the State Government but
to give protection to the law-breakers, to the
rebels against the legally constituted
Government there." Sir, I just could not
understand the thesis that the hon. Home
Minister was propounding this morning and
he was speaking so highly of the action that
his Government had taken. I want to know
whether the Centre went to the rescue of the
legally constituted Government of Kerala or to
the rescue of the rebels and the lawbreakers?
What have they done in Kerala? If they argue
that whatever they alone say is correct, then of
course, there is no use arguing with them. But
with regard to this matter, Sir, if public
opinion can be any guide to the correct
position, we must admit that never before was
such feeling roused both in this country and
outside. Sir, I have not got the time for me to
elaborate this point and I shall end my speech
in a minute or two. I will end by saying that
we may take the opinion of the biggest people.
No bigger Congressman or no wiser man can
be found in India than Shri Rajagopalachari.

AN Hon. MEMBER: He is no longer a
congressman.

' SHRI JASWANT SINGH: But has all
wisdom departed from the Congress since
he* left the Congress? May be, I don't know.
But the Congress has not produced a bigger
man than Shri Rajagopalachari, next to
Gandhiji. What has he said?

(Interruption)

I am glad my hon. friend over there
says that since he left the Congress all
wisdom has also left. Then what does
Dr. Subbarayan who is a veteran Cong

ressman, say about this agitation? And
then one of the greatest judges—Shri
Patanjali  Sastri—who held the highest

legal position, what did he say about
it? Take the consensus of opinion of the
biggest papers—I am not talking
about the Kerala papers—the papers in the
country, what did they say when this decision
of the Congress to take
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[Shri Jaswant Singh.] part in direct action
was taken? What was the consensus of
opinion of the press in the country"; They in
unequivocal terms have condemned the action
of the Government.

Proclamation in

Sir, in the end I wil I end my speech by
saying that it was a really tragic event in the
history of India when the Communist thought
it best to dislodge the Congress. The country
would have been saved a great deal of worries
if they had minded their own business and let
the Congress run the Government in any
manner they liked. Having dislodged them, all
these calamities not on the people of Kerala
alone but on the whole country has befallen;
this tragedy has happened. Therefore, at least
for this reason I do not appreciate the steps
taken by our Communist
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irienas m dislodging
great  organi-
sation and thus involving us all in this affair.

MRr. DEPUTY CHAIRMAN: I have to
make an announcement.

On the conclusion of the debate on the
Kerala Proclamation tomorrow, the House
will take up for consideration and passing the
International Monetary Fund and Bank
(Amendment) Bill, 1959.

The House now stands adjourned till 11
A.M. tOmOITow.

The House then adjourned at ten
minutes past six of the clock till
eleven of the clock on Tuesday the
25th August, 1959.



